FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF HEIMDAL MINERALS PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of Corporate Debtor HEIMDAL MINERALS PRIVATE LIMITED
2. Date of incorporation of Corporate Debtor 11/01/2018
3. Authority under which Corporate Debtor is | Ministry of Corporate Affairs
incorporated / registered (Registrar of Companies, Chennai)
4. Corporate Identity Number of Corporate Debtor | U74999TN2018PTC120445
5. | Address of the Registered Office and Principal | No. 42, Veerabadaran Street, Nungambakkam,
Office (if any) of Corporate Debtor Chennai - 600034, Tamil Nadu
6. Insolvency Commencement Date in respect of | July 28, 2026 (Copy of Order received by the Interim
Corporate Debtor Resolution Professional on July 31, 2026)
7. Estimated date of closure of insolvency | January 24, 2027 (180 Days)
resolution process
8. Name and Registration Number of the | Bishal Agarwal
Insolvency Professional acting as Interim
Resolution Professional Registration ~ No.  IBBI/IPA-002/IP-N01294/2024-
2025/14446
9. Address and e-mail of the Interim Resolution | Address: 6 Floor, Ffort Complex, Kachari Basti Road,
Professional, as registered with the Board Ulubari, Guwahati — 781007, Assam
Email: ip.bishalagarwal@gmail.com
10. | Address and e-mail to be used for | Address: 6t Floor, Ffort Complex, Kachari Basti Road,
correspondence with the Interim Resolution | Ulubari, Guwahati — 781007, Assam
Professional Email: cirp.heimdal@gmail.com
11. | Last date for submission of claims August 11, 2026
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by
the Interim Resolution Professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in
a class (Three names for each class)
14. | (@) Relevant Forms and (a) https://ibbi.gov.infen/home/downloads
(b) Details of Authorized Representatives (b) Not Applicable
are available at:

Notice is hereby given that the Hon'ble National Company Law Tribunal, Chennai Bench, has ordered the
commencement of Corporate Insolvency Resolution Process of Heimdal Minerals Private Limited on July 28,
2026 (Copy of Order received by the Interim Resolution Professional on July 31, 2026).

The creditors of Heimdal Minerals Private Limited are hereby called upon to submit their claims with proof
on or before August 11, 2026 to the Interim Resolution Professional at the address mentioned against
Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means. :

Submission of false or misleading proofs of claim shall attract penalties.

(bi?g\’%% 2026

Bishal Agarwal
Interim Resolution Professional of Heimdal
Limited (under CIRP)

IBBI Registration No.: IBBI/IPA-002/IP-N01294/2024-2025/14446
Registered Office: 6! Floor, Ffort Complex,

Kachari Basti Road, Ulubari, Guwahati — 781007, Assam
Registered Email: ip.bishalagarwal@gmail.com

Process Email: cirp.heimdal@gmail.com

AFA Certificate No.: AA2/14446/02/311226/204044

AFA Validity: December 31, 2026

|P-N01294/
2024-2025/

Date: August 01, 2026

Place: Guwahati erals Private




CHENNALI - 2-AUGUST-2026

TRIN

Lt | [RROR

% BIZZ-COM

3

-: Trinity Mirror
Online Team :-

India’s latest industrial production
data and the sharp rise in ultra-
high-income taxpayers present
a picture of an economy that
continues to generate wealth and
expand manufacturing despite
an uncertain global environment
marked by geopolitical tensions,
trade disruptions and slowing
demand in several major economies.

Industrial output, measured by
the Index of Industrial Production
(ITIP), accelerated to 7.3% in June
2026, the fastest pace in nearly
two years, from 5% in May.
Manufacturing—the backbone of
India’s industrial sector with nearly
a 75% weight in the index—grew
7.8%, reflecting stronger factory
activity across a broad range of
industries. Economists attribute
much of the improvement to
a favourable base effect and a
broad-based recovery in production.
The manufacturing sector alone
accounted for nearly 85% of the
month-on-month acceleration in
industrial growth.

The numbers indicate that
domestic demand continues to
remain resilient even as exports
face uncertainty due to slowing
global trade, continuing conflicts
in Europe and West Asia, and
tariff-related tensions among major
economies. The industrial rebound
coincides with another striking trend
India’s rapidly expanding class of
ultra-high-income taxpayers.

According to data presented in
Parliament, 576 individuals declared

Corporate profitability
and entrepreneurial wealth
continue to rise. India’s
formal tax base at the
very top end is expanding
steadily. India vs China:
Strong domestic consumption
Rising public infrastructure
investment Manufacturing
incentives under Production-
Linked Incentive (PLI)
schemes Digitalisation and
formalisation of businesses
Robust services exports
Growth With Caveats

gross total incomes of Rs 100
crore or more for Assessment Year
2025-26, the highest in the last
five years and almost four times
the number recorded in 2021-22.

The data highlights two important
developments:

While critics often point to rising
inequality, economists note that a
growing number of high-income
taxpayers also reflects increased
formalisation of the economy,
stronger corporate earnings and
greater compliance under the tax
system. The comparison with China
provides useful perspective.

China remains the world’s largest
hub for billionaires. According
to the Hurun Global Rich List
2026, China is home to 1,110
billionaires, compared with 308 in
India. China also added 318 new
billionaires during the latest year,
while India added 24.

However, India’s trajectory is

g

1110 billionaires in China |

China 1s home to 1,110 billionaires,
at present on top of the hill as
compared with 308 in India.

J

noteworthy.

Only a decade ago, India’s
billionaire count was a
fraction of China’s. Today,
India ranks third globally,
behind only China and the
United States, and continues
to produce new entrepreneurs
in sectors such as technology,
pharmaceuticals, financial
services, manufacturing and
consumer businesses.

Unlike China, whose
economy has been grappling
with a prolonged property-
sector slowdown, weak
consumer confidence and
slower growth, India is
benefiting from:

Despite the encouraging
numbers, policymakers face
significant challenges.

Industrial growth must
translate into sustained job
creation, especially in labour-
intensive manufacturing. At
the same time, the widening
concentration of income
among the highest earners
has renewed debates on
inequality and the need for
broader wealth distribution
through employment, skill
development and productivity
gains. Global risks also
remain elevated. Higher oil
prices, geopolitical conflicts,

GST income growth reflects economic

resilience, a rainbow through the war clouds

compliance and sustained
commercial activity across

At a time when the
global economy is

during the quarter. Faster
and larger refunds improve

fundamentals
relatively strong.

remain

protectionist trade policies
and slowing growth in
advanced economies could
weigh on exports and
investment in the coming
months.

The latest data nevertheless
suggests that India’s economic
fundamentals remain resilient.
Strong industrial production,
expanding manufacturing
activity and a rapidly
growing pool of ultra-high-
income taxpayers indicate
that the economy continues
to generate wealth even amid
global uncertainty. The key
challenge now 1is ensuring
that this momentum broadens
beyond corporate profits and
top-income groups, creating
more jobs and higher
incomes across the wider
economy. If manufacturing
growth remains sustained and
domestic demand continues
to support investment, India
could strengthen its position
as one of the world’s fastest-
growing major economies
despite an increasingly
volatile global landscape.

The number of ultra-high-income
taxpayers in India has increased
significantly.

In the past five years, individuals
declaring Rs 100 crore or more in their
Income Tax Returns have risen over
fourfold, according to data presented
in Parliament.

Union Government data presented
in the Lok Sabha shows that 576
individuals reported a gross income of
Rs 100 crore or more in Assessment
Year 2025-26, up from 142 in 2021-
22. This marks the highest figure in
five years. This information came
in a written reply to a question
about the rise in billionaires, wealth
concentration, and income inequality.
Year-by-year data shows India’s super-
rich taxpayer base is growing quickly.

The number of people reporting Rs
100 crore or more rose from 142 in
2021-22 to 301 in 2022-23, dropped
slightly to 284 in 2023-24, then
increased to 415 in 2024-25 and 576
in 2025-26.

Despite this sharp increase, the
government states it does not maintain
official records on the number or
total wealth of billionaires. There is
no legal definition of “billionaire”
in the Income-tax Act, 2025 or the
earlier Income-tax Act, 1961. Since the
Wealth-tax Act, 1957 was abolished
on April 1, 2016, the government no
longer tracks taxpayers’ total wealth.

To address concerns about rising
inequality, the government pointed to
official surveys that show improvements
in income distribution, employment,
and poverty reduction.

The Household Consumption
Expenditure Survey (HCES) 2023-

India’s growth story defies global headwinds
Hits Rs. 100 cr club

24 found that the Gini coefficient, a
common measure of inequality, fell
from 0.266 to 0.237 in rural India and
from 0.314 to 0.284 in urban India.
This suggests the gap in consumption
inequality is narrowing.

The government also mentioned the
Periodic Labour Force Survey (PLES),
which showed that unemployment for
people aged 15 and above dropped
from 3.6 percent in 2022 to 3.1 percent
in 2025.

Labour market conditions have
improved beyond pre-pandemic levels.
Regarding poverty, the reply cited NITI
Aayog estimates that 13.5 crore people
moved out of multidimensional poverty
between 2015-16 and 2019-21.

Another assessment found that
multidimensional poverty fell from
29.17 percent in 2013-14 to 11.28
percent in 2022-23, helping 24.82 crore
people escape poverty.

The government says it still uses a
progressive income-tax system, where
higher earners pay extra surcharges.
There are also tax incentives for job
creation, startups, cooperatives, and
infrastructure.

The government highlighted welfare
programmes like PM-KISAN, Pradhan
Mantri Awas Yojana, Jan Dhan Yojana,
Ayushman Bharat, Jal Jeevan Mission,
and other social security efforts to
support inclusive growth and reduce
inequality.

Although the latest numbers show
India’s Rs 100-crore income club is
growing fast, the government says its
tax database only records reported
income, not total wealth. This means
it cannot officially estimate billionaire
wealth from tax records alone

ITC declares firstinterim of RS 1.85
per share: profit at Rs. 3,579 cr

overshadowed by war, manufacturing, services liquidity for exporters,
geopolitical tensions and trade. helping Indian businesses
One of the standout remain competitive in

and trade uncertainties,
India’s latest Goods and
Services Tax (GST)
collections offer a rare
ray of optimism. Like a
rainbow emerging through
dark and stormy skies,
the country’s robust
tax revenues reflect an
economy that continues
to demonstrate resilience
despite mounting global
headwinds.

The latest figures
show that India’s net
GST collections rose
9.2 per cent during
the latest quarter to
Rs 7.21 lakh crore,
while gross collections
climbed 10.1 per cent to
Rs 8.42 lakh crore. Even
more encouraging was the
July 2026 performance,
with gross GST collections
surging 15.4 per cent year-
on-year to Rs 2.11 lakh
crore and net collections
rising 15.8 per cent to Rs
1.81 lakh crore.

These numbers are
significant because GST
collections are among
the clearest indicators of
economic activity. Higher
collections generally
reflect stronger business
transactions, better tax

features of the latest data
is the sharp 28.8 per cent
increase in GST revenue
from imports, which
reached Rs 66,511 cror
e in July. While this reflects
higher import volumes and
stronger trade flows, it also
signals continued demand
from Indian industry for
raw materials, machinery
and intermediate goods an
encouraging sign for future
production and investment.
Equally important is
the rise in GST refunds,
which increased 15.8 per
cent to Rs 1.21 lakh crore

an increasingly uncertain
global marketplace.

The numbers arrive against
a difficult international
backdrop. Conflicts in
Eastern Europe and West
Asia continue to disrupt
supply chains, shipping
routes remain vulnerable,
commodity prices fluctuate
unpredictably, and many
advanced economies
are experiencing slower
growth. In such an
environment, India’s steady
tax performance sends
a reassuring message
that domestic economic

To be sure, challenges
remain. Private
consumption has shown
signs of moderation, global
demand is wuneven, and
external risks continue
to weigh on investor
sentiment. Sustaining
double-digit GST growth
will require continued
support for manufacturing,
infrastructure, exports and
consumer spending.

Nevertheless, the latest
GST collections underline
an important reality: India’s
economy has not merely
weathered the global storm
it has continued to expand
with remarkable resilience.

PUBLIC NOTICE
LAND / PROPERTY ORIGINAL

DOCUMENT MISSING

Notice is hereby given that My
client, Mr. Palani, aged 37, son of
Murugan, Aadhaar No. 2373 5931
1224), residing at No. 10, Amman
Kovil Street, Thiruneermalai Road,
Kadapperi, West Tambaram, Chennai
-600045, owns a Nanjai land property
measuring, 203.78 cents in Survey No.
56 of Kadapperi Village, Kanchipuram
District; this property was registered
under Document No. 257/1932 at the
Tambaram  Sub-Registrar  Office on
17.02.1932. On 27.07.2026, at 11:00
AM, he visited Mr. Velayutham a real
estate agent from Chetpet, Chennai
with the original document to arrange
for the sale of his property. When the
agent requested an  Encumbrance
Certificate, my client proceeded to
the nearby Periyamedu Sub-Registrar
Office, arriving at 11:30 AM on his two-
wheeler. Upon arrival, he parked the
vehicle outside but inadvertently left
the original document in the tank cover,
while he went inside the office. When
he returned at 12:00 PM, he discovered
that the original document was missing
from the tank cover; despite subsequent
searches, the document could not be
found.

M.R. VIJAY, B.Com., LL.B, ( Advocate )
52/84, Mayor V.R.Ramanathan Salai,

Chetpet, Chennai-600031.
Cell:08409 97558

Company/RTA.

K. Kumaravel

Phone: 044 42965454
Email: kk@pocl.com

: Chennai
1 01.08.2026

Place
Date

Director Finance & Company Secretary
Pondy Oxides and Chemicals Limited

PONDY OXIDES AND CHEMICALS LIMITED

Registered Office: K.R.M. Centre, 4th Floor, No.2, Harrington Road, Chetpet, Chennai - 600 031.
Tel: +91-044-42965454 Fax:+91-044-42965455 CIN: L24294TN1995PLC030586
Website: www.pocl.com / Email: info@pocl.com
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SECURITIES

Notice is hereby given that in terms of SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026
dated 30" January 2026, a special window one-year window has been opened for transfer and
dematerialisation of physical securities, where the transfer deed was executed prior to 1% April 2019. The
Special window is open from 05" February 2026 till 04" February 2027. The Special window shall be
available for fresh lodgments and also for transfer requests which were submitted earlier and were
rejected/returned/not attended to due to deficiency in the documents/process/or otherwise. The securities
so transferred shall be credited to the transferee only in dematerialised form and shall be subject to a
lock-in period of one year from the date of registration of transfer, as per the SEBI guidelines.

The transferee(s) must have a demat account and need to provide a copy of its client Master List
(CML), along with the requisite documents, while lodging the documents for transfer with the

Eligible Shareholder(s) are requested to contact the Company or its Registrar and Share Transfer Agent
(RTA) viz., Cameo Corporate Services Limited for further assistance.
Cameo Corporate Services Limited
Subramanian Building,

#1, Club House Road, Chennai- 600 002
Phone: 044 28460718

Email: murali@cameoindia.com

For Pondy Oxides and Chemicals Limited

Director Finance & Company Secretary

POCL

K. Kumaravel

Kolkata, Aug 2 :
ITC Ltd. has declared
its first interim dividend
of Rs 7.85 per ordinary
share of Re 1 each
for the financial year
ending March 31, 2027,
providing another strong
reward to shareholders
alongside its quarterly
financial performance.
The Board of Directors
approved the dividend
while announcing the
unaudited financial results
for the quarter ended June
30, 2026. The dividend
will be paid to eligible
shareholders on the record
date to be announced
separately.
On a standalone basis,
ITC reported revenue
from operations of Rs

26,943.23 crore, up from
Rs 21,069.81 crore in the
corresponding quarter of
the previous year. Total
income increased to Rs
27,588.56 crore.

Profit before tax stood
at Rs 4,759.41 crore, while
profit after tax was Rs
3,578.82 crore, compared
with Rs 4,910.73 crore in
the year-ago quarter. Total
comprehensive income
for the quarter was Rs
4,021.93 crore.

The company said
the cigarette business
continued to be its largest
earnings contributor. The
FMCG-Others segment
also maintained healthy
growth despite sustained
investments in brand
building and new product

development, reporting
EBITDA of Rs 631.06
crore. The paperboards,
paper and packaging
business and the agri-
business also posted steady
operating performance.
On a consolidated basis,
ITC reported revenue
from operations of Rs
29,523.30 crore and profit
after tax of Rs 4,508.79
crore. Consolidated profit
before tax stood at Rs
5,860.85 crore, which

included an exceptional
gain of Rs 405.88
crore arising from the
consolidation of Sproutlife
Foods Private Limited as
a subsidiary from April
1, 2026.

During the quarter, ITC
also increased its stake in
Mother Sparsh Baby Care
Private Limited to 49.32
per cent on a fully diluted
basis, strengthening its
presence in the premium
baby care segment.

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
HEIMDAL MINERALS PRIVATE LIMITED

RELEVANT P,

ARTICULARS

N

Name of Corporate Debtor

HEIMDALMINERALS PRIVATE LIMITED

2. |Date of incorporation of Corporate
Debtor

11/01/2018

BB eueniyESl

As Per Sec.136(1) of Companies Act 2013 and Gazette Notification No: GSR 465(E) dated 5.6.2015

AYANAVARAM PERMANENT FUND NIDHI LIMITED
(CIN: U65991 TN 1990 PLC 019294)
Registered Office: 11/7, Parasurama Easwaran koil street,
Ayanavaram, Chennai-600023
Phone: 9789788372 , 044-26741137

NOTICE TO SHAREHOLDERS

This is to inform that the 36" Annual General Meeting (AGM) of the Shareholders of
our NIDHI will be held on 29" August 2026 (29.08.2026) Saturday at 4PM at Kannada
Sangha School Auditorium, No.13, United India Nagar, Ayanavaram, Chennai-600023

The Financial Statements including Balance Sheet, Profit and Loss Account and
other reports of the NIDHI for the year ended 31.3.2026 are affixed at the Notice Board of
the Registered Office of the Company for the shareholders reference.

The Shareholders also hereby informed that according to the resolutions to be
passed at the AGM, the Dividend declared will be transferred to their individual Savings

Account.

Date: 15t August 2026
Place: Chennai-23

By Order of the Board

S.THIRUNAVUKKARASU, Trustee

PUBLIC NOTICE

This is inform the General Public that My Client Mr. N.Moorthy,
S/o.Mr.Nagappan residing at Door No.14, Sharma Nagar, Kundrathur,
chennai - 600069 misplaced the Original 1.Original General Power of
Attorney dated 14.11.2006 executed by MrT.S.Sivakumar in favour of
Mr.Murugan vide Doc.No0.3000/2006 before SRO Kundrathur 2.Original
General Power of Attorney dated 14.11.2006 executed by Mr.Somasekar
in favour of Mr.Murugan vide Doc.N0.3001/2006 before SRO Kundrathur
pertaining to the property bearing Property bearing Plot No.114 & 115
"Kanniamman Nagar", Kundrathur, Chennai - 600 069, Kundrathur Village,
Sriperumbudur Taluk, Kancheepuram District Plot No.114 Comprised
in S.N0.650/4 and 650/3 Patta N0.17589, New S.N0.650/21 measuring
1800 Sq.ft., Plot No.115, Comprised in Old S.No.650/4 and 650/3, Patta
No0.17851, New S.No.650/22 measuring 1800 Sq.ft., the above said docu-
ment are directed / requested to handover the same to the under signed
within 7 days from the date of publication of the notice. If anybody found
the above Said Document kindly hand over to above mentioned address.
If anybody misuse the above Document in future, my client will not be

responsible for the same.

For Senthil Law Associates
T.Senthil Kumar

Advocate

No.34, West Sivan Koil Street,
Vadapalani, Chennai — 600026
Cell N0.9840502766 / 7358428185

3. | Authority under which Corporate Debtor
isincorporated/ registered

Ministry of Corporate Affairs
(Registrar of Companies, Chennai)

4. | Corporate Identity Number of Corporate
Debtor

U74999TN2018PTC120445

5. |Address of the Registered Office and
Principal Office (if any) of Corporate
Debtor

No. 42, Veerabadaran Street,
Nungambakkam, Chennai - 600034, Tamil
Nadu

6. |Insolvency Commencement Date in
respectof Corporate Debtor

July 28, 2026 (Copy of Order received by
the Interim Resolution Professional on July
31,2026)

7. | Estimated date of closure of insolvency
resolution process

January 24,2027 (180 Days)

8. |Name and Registration Number of the
Insolvency Professional acting as
Interim Resolution Professional

Bishal Agarwal
Registration No. [BBI/IPA-002/IP-
N01294/2024-2025/14446

9. |Address and e-mail of the Interim
Resolution Professional, as registered
with the Board

Address: 6th Floor, Ffort Complex, Kachari
Basti Road, Ulubari, Guwahati-781007,
Assam,

Email: ip.bishalagarwal@gmail.com

10{Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Address: 6th Floor, Ffort Complex, Kachari
Basti Road, Ulubari, Guwahati — 781007,
Assam

Email: cirp.heimdal@gmail.com

11.| Last date for submission of claims

August 11,2026

Before the Central Government
Regional Director,Southern Region

Chennai, Tamil Nadu, India, 600002

address mentioned below:

Tamil Nadu, India, 600002

For and on behalf of the

HIDESIGN INDIA PRIVATE LIMITED
DILIP KAPUR

Director

DIN: 01303958

Date: 08/06/2026

Place: Chennai

Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]

In the matter of the Companies Act, 2013, Section 13(4) of Companies Act, 2013 and
Rule 30(6) (a) of the Companies (Incorporation) Rules, 2014
AND

In the matter of HIDESIGN INDIA PRIVATE LIMITED having its registered office at Office
57/4 New No 20/4 Anugraha Apartments First Street, Kamaraj Avenue Adyar,
Applicant Company

Notice is hereby given to the General Public that the Company proposes to)
make an application to the Central Government under section 13 of the Companies Act,
2013 seeking confirmation of Alteration of the Memorandum of Association of the Company]
in terms of the Special Resolution passed at the Extraordinary General Meeting held on|
08th June, 2026, to enable the Company to change its Registered office from “ROC-|
Chennai-the State of TamilNadu" to “ROC-PONDICHERRY:- the Union Territory of India.
Any person whose interest is likely to be affected by the proposed change of the registered|
office of the Company may deliver or cause to be delivered or send by registered post of]
his/her objections supported by an affidavit stating the nature of his/her interest and|
grounds of opposition to the Regional Director, Southern Region, 5th Floor, Shastri
Bhavan, 26, Haddows Road, Chennai-600006, within Fourteen days from the date of
publication of this notice, with a copy to the Applicant Company at its registered office at the|

57/4 New No 20/4 Anugraha Apartments First Street, Kamaraj Avenue Adyar, Chennai|

12{Classes of creditors, if any, under
clause (b) of sub-section (6A) of section
21, ascertained by the Interim
Resolution Professional

NotApplicable

13{Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

NotApplicable

14 (a) Relevant Forms and
(b) Details of Authorized Representatives
areavailableat:

(a) https://ibbi.gov.in/fen/home/downloads
(b) Not Applicable

Notice is hereby given that the Hon’ble National Company Law Tribunal, Chennai Bench,
has ordered the commencement of Corporate Insolvency Resolution Process of Heimdal
Minerals Private Limited on July 28, 2026 (Copy of Order received by the Interim

Resolution Professional on July 31,2026).

The creditors of Heimdal Minerals Private Limited are hereby called upon to submit their
claims with proof on or before August 11, 2026 to the Interim Resolution Professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submitthe claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Interim Resolution Professional of Heimdal Minerals
IBBI Registration No.: IBBI/IPA-002/IP-N01294/2024-
Registered Office: 6th Floor, Ffort Complex,

Kachari Basti Road, Ulubari, Guwahati — 781007, Assam
Registered Email: ip.bishalagarwal@gmail.com

Date: August 01, 2026
Place: Guwahati

AFA Certificate No.: AA2/14446/02/311226/204044

Bishal Agarwal
Private Limited (under CIRP)

2025/14446

Process Email: cirp.heimdal@gmail.com

AFA Validity: December 31, 2026
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India’s latest industrial production
data and the sharp rise in ultra-
high-income taxpayers present
a picture of an economy that
continues to generate wealth and
expand manufacturing despite
an uncertain global environment
marked by geopolitical tensions,
trade disruptions and slowing
demand in several major economies.

Industrial output, measured by
the Index of Industrial Production
(ITIP), accelerated to 7.3% in June
2026, the fastest pace in nearly
two years, from 5% in May.
Manufacturing—the backbone of
India’s industrial sector with nearly
a 75% weight in the index—grew
7.8%, reflecting stronger factory
activity across a broad range of
industries. Economists attribute
much of the improvement to
a favourable base effect and a
broad-based recovery in production.
The manufacturing sector alone
accounted for nearly 85% of the
month-on-month acceleration in
industrial growth.

The numbers indicate that
domestic demand continues to
remain resilient even as exports
face uncertainty due to slowing
global trade, continuing conflicts
in Europe and West Asia, and
tariff-related tensions among major
economies. The industrial rebound
coincides with another striking trend
India’s rapidly expanding class of
ultra-high-income taxpayers.

According to data presented in
Parliament, 576 individuals declared

Corporate profitability
and entrepreneurial wealth
continue to rise. India’s
formal tax base at the
very top end is expanding
steadily. India vs China:
Strong domestic consumption
Rising public infrastructure
investment Manufacturing
incentives under Production-
Linked Incentive (PLI)
schemes Digitalisation and
formalisation of businesses
Robust services exports
Growth With Caveats

gross total incomes of Rs 100
crore or more for Assessment Year
2025-26, the highest in the last
five years and almost four times
the number recorded in 2021-22.

The data highlights two important
developments:

While critics often point to rising
inequality, economists note that a
growing number of high-income
taxpayers also reflects increased
formalisation of the economy,
stronger corporate earnings and
greater compliance under the tax
system. The comparison with China
provides useful perspective.

China remains the world’s largest
hub for billionaires. According
to the Hurun Global Rich List
2026, China is home to 1,110
billionaires, compared with 308 in
India. China also added 318 new
billionaires during the latest year,
while India added 24.

However, India’s trajectory is

g

1110 billionaires in China |

China 1s home to 1,110 billionaires,
at present on top of the hill as
compared with 308 in India.

J

noteworthy.

Only a decade ago, India’s
billionaire count was a
fraction of China’s. Today,
India ranks third globally,
behind only China and the
United States, and continues
to produce new entrepreneurs
in sectors such as technology,
pharmaceuticals, financial
services, manufacturing and
consumer businesses.

Unlike China, whose
economy has been grappling
with a prolonged property-
sector slowdown, weak
consumer confidence and
slower growth, India is
benefiting from:

Despite the encouraging
numbers, policymakers face
significant challenges.

Industrial growth must
translate into sustained job
creation, especially in labour-
intensive manufacturing. At
the same time, the widening
concentration of income
among the highest earners
has renewed debates on
inequality and the need for
broader wealth distribution
through employment, skill
development and productivity
gains. Global risks also
remain elevated. Higher oil
prices, geopolitical conflicts,

GST income growth reflects economic

resilience, a rainbow through the war clouds

At a time when the global
economy is overshadowed by war,
geopolitical tensions and trade
uncertainties, India’s latest Goods
and Services Tax (GST) collections
offer a rare ray of optimism. Like a
rainbow emerging through dark and
stormy skies, the country’s robust
tax revenues reflect an economy
that continues to demonstrate
resilience despite mounting global
headwinds.

The latest figures show that
India’s net GST collections rose
9.2 per cent during the latest
quarter to Rs 7.21 lakh crore,
while gross collections climbed
10.1 per cent to Rs 8.42 lakh crore.
Even more encouraging was the July
2026 performance, with gross GST
collections surging 15.4 per cent
year-on-year to Rs 2.11 lakh crore
and net collections rising 15.8 per
cent to Rs 1.81 lakh crore.

These numbers are significant
because GST collections are among
the clearest indicators of economic
activity. Higher collections generally
reflect stronger business transactions,
better tax compliance and sustained

commercial activity across
manufacturing, services and trade.

One of the standout features of
the latest data is the sharp 28.8
per cent increase in GST revenue
from imports, which reached Rs
66,511 cror e in July. While
this reflects higher import volumes
and stronger trade flows, it also
signals continued demand from
Indian industry for raw materials,
machinery and intermediate goods
an encouraging sign for future
production and investment.

Equally important is the rise in
GST refunds, which increased 15.8
per cent to Rs 1.21 lakh crore
during the quarter. Faster and
larger refunds improve liquidity
for exporters, helping Indian
businesses remain competitive in
an increasingly uncertain global
marketplace.

The numbers arrive against a
difficult international backdrop.
Conflicts in Eastern Europe and
West Asia continue to disrupt
supply chains, shipping routes
remain vulnerable, commodity
prices fluctuate unpredictably, and

many advanced economies are
experiencing slower growth. In

protectionist trade policies
and slowing growth in
advanced economies could
weigh on exports and
investment in the coming
months.

The latest data nevertheless
suggests that India’s economic
fundamentals remain resilient.
Strong industrial production,
expanding manufacturing
activity and a rapidly
growing pool of ultra-high-
income taxpayers indicate
that the economy continues
to generate wealth even amid
global uncertainty. The key
challenge now 1is ensuring
that this momentum broadens
beyond corporate profits and
top-income groups, creating
more jobs and higher
incomes across the wider
economy. If manufacturing
growth remains sustained and
domestic demand continues
to support investment, India
could strengthen its position
as one of the world’s fastest-
growing major economies
despite an increasingly

volatile global landscape.

The number of ultra-high-income
taxpayers in India has increased
significantly.

In the past five years, individuals
declaring Rs 100 crore or more in their
Income Tax Returns have risen over
fourfold, according to data presented
in Parliament.

Union Government data presented
in the Lok Sabha shows that 576
individuals reported a gross income of
Rs 100 crore or more in Assessment
Year 2025-26, up from 142 in 2021-
22. This marks the highest figure in
five years. This information came
in a written reply to a question
about the rise in billionaires, wealth
concentration, and income inequality.
Year-by-year data shows India’s super-
rich taxpayer base is growing quickly.

The number of people reporting Rs
100 crore or more rose from 142 in
2021-22 to 301 in 2022-23, dropped
slightly to 284 in 2023-24, then
increased to 415 in 2024-25 and 576
in 2025-26.

Despite this sharp increase, the
government states it does not maintain
official records on the number or
total wealth of billionaires. There is
no legal definition of “billionaire”
in the Income-tax Act, 2025 or the
earlier Income-tax Act, 1961. Since the
Wealth-tax Act, 1957 was abolished
on April 1, 2016, the government no
longer tracks taxpayers’ total wealth.

To address concerns about rising
inequality, the government pointed to
official surveys that show improvements
in income distribution, employment,
and poverty reduction.

The Household Consumption
Expenditure Survey (HCES) 2023-

India’s growth story defies global headwinds
Hits Rs. 100 cr club

24 found that the Gini coefficient, a
common measure of inequality, fell
from 0.266 to 0.237 in rural India and
from 0.314 to 0.284 in urban India.
This suggests the gap in consumption
inequality is narrowing.

The government also mentioned the
Periodic Labour Force Survey (PLES),
which showed that unemployment for
people aged 15 and above dropped
from 3.6 percent in 2022 to 3.1 percent
in 2025.

Labour market conditions have
improved beyond pre-pandemic levels.
Regarding poverty, the reply cited NITI
Aayog estimates that 13.5 crore people
moved out of multidimensional poverty
between 2015-16 and 2019-21.

Another assessment found that
multidimensional poverty fell from
29.17 percent in 2013-14 to 11.28
percent in 2022-23, helping 24.82 crore
people escape poverty.

The government says it still uses a
progressive income-tax system, where
higher earners pay extra surcharges.
There are also tax incentives for job
creation, startups, cooperatives, and
infrastructure.

The government highlighted welfare
programmes like PM-KISAN, Pradhan
Mantri Awas Yojana, Jan Dhan Yojana,
Ayushman Bharat, Jal Jeevan Mission,
and other social security efforts to
support inclusive growth and reduce
inequality.

Although the latest numbers show
India’s Rs 100-crore income club is
growing fast, the government says its
tax database only records reported
income, not total wealth. This means
it cannot officially estimate billionaire
wealth from tax records alone

ITC declares first interim of Rs 7.89

such an environment, India’s steady

tax performance sends a reassuring

Kolkata, Aug 2 :
ITC Ltd. has declared

26,943.23 crore, up from
Rs 21,069.81 crore in the

per share: profit at Rs. 3,579 cr

development,
EBITDA of Rs

reporting
631.06

included an exceptional
gain of Rs 405.88

message that domestic economic
fundamentals remain relatively
strong.

To be sure, challenges remain.
Private consumption has shown signs
of moderation, global demand is
uneven, and external risks continue
to weigh on investor sentiment.
Sustaining double-digit GST growth
will require continued support
for manufacturing, infrastructure,
exports and consumer spending.

Nevertheless, the latest GST
collections underline an important
reality: India’s economy has not
merely weathered the global storm
it has continued to expand with
remarkable resilience.

In a world darkened by conflict
and uncertainty, these revenue figures
stand out as a rainbow through the
war clouds, reinforcing confidence
that India remains one of the brightest
growth stories in the global economy.

‘lapan eyes India as investment destination

India is set to emerge as the
biggest destination for Japanese
capital over the next decade, with
investments increasingly flowing
into financial services, technology
and startups, while the country’s
booming systematic investment plan
(SIP) culture has fundamentally
reshaped the equity market by
creating a strong domestic buffer
against foreign capital outflows,
AMFI Chairman and Nippon Life
India Asset Management MD
& CEO Sandeep Sikka said on
Saturday.

Speaking at an interaction at
the IIMBues Leadership Conclave
2026 presented by 360NE, Sikka
said Japan’s vast savings pool and
India’s sustained economic growth
made the two economies natural
partners for long-term investment.

“Japan has capital but it does
not have growth opportunities in
its own country. India has growth
and entrepreneurship. Unless we
do something wrong, India will
become the biggest destination of
capital flow from Japan,” he said.

Sikka said the India-Japan
investment relationship was entering
a new phase, moving beyond its
traditional focus on manufacturing
and infrastructure into financial
services and the broader services
sector.

He noted that bilateral business
between the two countries currently
stood at around USD 40 billion
and recalled the shared vision
articulated by the leadership of
both nations to significantly deepen
economic engagement.

“Traditionally, most Japanese
investment came into manufacturing
and construction. Now the financial
sector and services sector have
started opening up. I regularly
receive requests from Japanese
companies looking to connect
with Indian SMEs in sectors
such as chemicals, healthcare and
technology,” he said.

According to Sikka, Japan
invested about USD 8 billion in
India last year and the trend was
likely to accelerate as Japanese
investors searched for long-term
growth opportunities outside their
ageing domestic economy.

Turning to India’s capital
markets, Sikka said the rise of
SIPs had created a structural
transformation by reducing the
market’s dependence on foreign
institutional investors.

“Today we are at a very
interesting juncture where our
domestic savings are good enough
to take care of the outflows of
foreign capital,” he said, adding
that sustained monthly SIP inflows
had become a powerful anchor for
Indian equities.

He said India’s growing base of
retail investors had strengthened
market resilience and made capital
markets less vulnerable to sudden
swings in overseas fund flows.

Highlighting the importance of
disciplined investing, Sikka said the
biggest wealth creators were often
investors who remained patient
through market cycles instead of
reacting to daily headlines.

“The people who invest in

mutual funds for the long term,
with small amounts and without
worrying about what happens every
day, are the ones who create the
maximum wealth,” he said.

He cautioned against the growing
obsession with quick returns,
recalling a recent conversation with
a fellow airline passenger who
wanted investment ideas to make
money within six months.

“That mindset has to change. We
have to think about the next 10
years, not the next six months,’
he said, pointing to Japan’s culture
of long-term household savings as
a model.

Sikka attributed Nippon Life
India’s success to combining
Japanese discipline with Indian
entrepreneurship.

“India has long-term growth.
Japan has long-term thinking. India
has skill, while Japan teaches you
how to sustain that skill. The
combination of Japanese discipline
and Indian flexibility is what
creates success,” he said.

He said Japanese businesses
planned for generations rather
than quarterly earnings, noting that
meetings in his own calendar had
already been scheduled for 2031.

“Many companies think of the
next quarter or the next year.
Japanese companies think of
generations,” he said.

Recalling Nippon Life’s entry
into India, Sikka said the Japanese
insurer made more than 100 visits
before taking its first investment
decision, reflecting its patient and
methodical approach.

its first interim dividend
of Rs 7.85 per ordinary
share of Re 1 each
for the financial year
ending March 31, 2027,
providing another strong
reward to shareholders
alongside its quarterly
financial performance.

The Board of Directors
approved the dividend
while announcing the
unaudited financial results
for the quarter ended June
30, 2026. The dividend
will be paid to eligible
shareholders on the record
date to be announced
separately.

On a standalone basis,
ITC reported revenue
from operations of Rs

NALCO Q1 net ||
profit up 88% ||

7. |Estimated date of closure of insolvency | January 24, 2027 (180 Days)
resolution process

Name and Registration Number of the
Insolvency Professional acting as
Interim Resolution Professional

. |Address and e-mail of the Interim|Address: 6th Floor, Ffort Complex, Kachari
Resolution Professional, as registered

National Aluminium
Company Limited
(NALCO) posted an 88
per cent year-on-year
jump in net profit to Rs
2,002.38 crore in the first
quarter of FY2026-27,
aided by higher production
and sales volumes as well
as favourable aluminium
prices. Revenue from
operations rose 39 per
cent to Rs 5,302.38
crore during the April-
June quarter from the
corresponding period last
year.

The results were
approved by the Board
of Directors at its meeting
in New Delhi on Friday.

The Navratna public
sector enterprise under
the union Ministry of
Mines said the earnings
were driven by increased
domestic alumina sales,
improved production
and sales volumes, and
a favourable business
environment.

Chairman-cum-
Managing Director
Brijendra Pratap Singh
said the company had
made a strong start to the
financial year, reflecting
its operational resilience
and business strategy.

corresponding quarter of
the previous year. Total
income increased to Rs
27,588.56 crore.

Profit before tax stood
at Rs 4,759.41 crore, while
profit after tax was Rs
3,578.82 crore, compared
with Rs 4,910.73 crore in
the year-ago quarter. Total

crore. The paperboards,
paper and packaging
business and the agri-
business also posted steady
operating performance.
On a consolidated basis,
ITC reported revenue
from operations of Rs
29,523.30 crore and profit
after tax of Rs 4,508.79
crore. Consolidated profit
before tax stood at Rs

crore arising from the
consolidation of Sproutlife
Foods Private Limited as
a subsidiary from April
1, 2026.

During the quarter, ITC
also increased its stake in
Mother Sparsh Baby Care
Private Limited to 49.32
per cent on a fully diluted
basis, strengthening its
presence in the premium

comprehensive income

5,860.85 crore, which baby care segment.
for the quarter was Rs
4,021.93 crore.
The company said
the cigarette business FORM A
continued to be its largest PUBLIC ANNOUNCEMENT

earnings contributor. The
FMCG-Others segment
also maintained healthy

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

HEIMDAL MINERALS PRIVATE LIMITED

RELEVANT PARTICULARS

growth despite sustained

1. | Name of Corporate Debtor

HEIMDAL MINERALS PRIVATE LIMITED

investments in brand | |5

building and new product Debtor

. |Date of incorporation of Corporate

11/01/2018

3. | Authority under which Corporate Debtor | Ministry of Corporate Affairs
isincorporated/ registered

(Registrar of Companies, Chennai)

Debtor

Corporate Identity Number of Corporate

U74999TN2018PTC120445

Debtor

Address of the Registered Office and
Principal Office (if any) of Corporate

No. 42, Veerabadaran Street,
Nungambakkam, Chennai - 600034, Tamil
Nadu

Insolvency Commencement Date in|July 28, 2026 (Copy of Order received by
respectof Corporate Debtor

the Interim Resolution Professional on July
31,2026)

He said NALCO would

continue to focus on | |8
completing its expansion

Bishal Agarwal
Registration No. IBBI/IPA-002/IP-
N01294/2024-2025/14446

projects, adding capacities, | [g
improving operational

efficiency, optimising with the Board

Basti Road, Ulubari, Guwahati-781007,
Assam,
Email: ip.bishalagarwal@gmail.com

resource utilisation and | |5
strengthening research
and development to

o

JAddress and e-mail to be used for|Address: 6th Floor, Ffort Complex, Kachari
correspondence with the Interim
Resolution Professional

Basti Road, Ulubari, Guwahati — 781007,
Assam
Email: cirp.heimdal@gmail.com

sustain growth. He also | |

.| Last date for submission of claims

August 11,2026

acknowledged the support 12]Classes of creditors, if any, under|NotApplicable
clause (b) of sub-section (6A) of section
21, ascertained by the Interim
Resolution Professional

of the union Ministry of
Mines and the Odisha

government. 3
The Board recommended
a final dividend of Re 1

identified to

JNames of Insolvency Professionals

Representative of creditors in a class
(Three names for each class)

NotApplicable
act as Authorised

per equity share (20 per | |
cent on the face value of
Rs 5 each), amounting

>

areavailable at:

| (a) Relevant Forms and
(b) Details of Authorized Representatives | (b) Not Applicable

(a) https://ibbi.gov.in/en/home/downloads

to Rs 183.66 crore for
FY2025-26, subject to
shareholders’ approval
at the company’s 45th
Annual General Meeting.

NALCO also recorded
its best-ever first-quarter
operational performance
in several key areas,

Notice is hereby given that the Hon’ble National Company Law Tribunal, Chennai Bench,
has ordered the commencement of Corporate Insolvency Resolution Process of Heimdal
Minerals Private Limited on July 28, 2026 (Copy of Order received by the Interim
Resolution Professionalon July 31,2026).

The creditors of Heimdal Minerals Private Limited are hereby called upon to submit their
claims with proof on or before August 11, 2026 to the Interim Resolution Professional at the
address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submitthe claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

with bauxite excavation
touching 19.52 lakh
tonnes, calcined alumina
production reaching 5.77
lakh tonnes and alumina/
hydrate sales rising to
3.47 lakh tonnes - all
the highest for any first
quarter in the company’s

Place: Guwahati

Date: August 01, 2026

Bishal Agarwal

Interim Resolution Professional of Heimdal Minerals
Private Limited (under CIRP)

IBBI Registration No.: IBBI/IPA-002/IP-N01294/2024-
2025/14446

Registered Office: 6th Floor, Ffort Complex,

Kachari Basti Road, Ulubari, Guwahati - 781007, Assam
Registered Email: ip.bishalagarwal@gmail.com
Process Email: cirp.heimdal@gmail.com

AFA Certificate No.: AA2/14446/02/311226/204044
AFA Validity: December 31, 2026

history.
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India’s latest industrial production
data and the sharp rise in ultra-
high-income taxpayers present
a picture of an economy that
continues to generate wealth and
expand manufacturing despite
an uncertain global environment
marked by geopolitical tensions,
trade disruptions and slowing
demand in several major economies.

Industrial output, measured by
the Index of Industrial Production
(ITIP), accelerated to 7.3% in June
2026, the fastest pace in nearly
two years, from 5% in May.
Manufacturing—the backbone of
India’s industrial sector with nearly
a 75% weight in the index—grew
7.8%, reflecting stronger factory
activity across a broad range of
industries. Economists attribute
much of the improvement to
a favourable base effect and a
broad-based recovery in production.
The manufacturing sector alone
accounted for nearly 85% of the
month-on-month acceleration in
industrial growth.

The numbers indicate that
domestic demand continues to
remain resilient even as exports
face uncertainty due to slowing
global trade, continuing conflicts
in Europe and West Asia, and
tariff-related tensions among major
economies. The industrial rebound
coincides with another striking trend
India’s rapidly expanding class of
ultra-high-income taxpayers.

According to data presented in
Parliament, 576 individuals declared

Corporate profitability
and entrepreneurial wealth
continue to rise. India’s
formal tax base at the
very top end is expanding
steadily. India vs China:
Strong domestic consumption
Rising public infrastructure
investment Manufacturing
incentives under Production-
Linked Incentive (PLI)
schemes Digitalisation and
formalisation of businesses
Robust services exports
Growth With Caveats

gross total incomes of Rs 100
crore or more for Assessment Year
2025-26, the highest in the last
five years and almost four times
the number recorded in 2021-22.

The data highlights two important
developments:

While critics often point to rising
inequality, economists note that a
growing number of high-income
taxpayers also reflects increased
formalisation of the economy,
stronger corporate earnings and
greater compliance under the tax
system. The comparison with China
provides useful perspective.

China remains the world’s largest
hub for billionaires. According
to the Hurun Global Rich List
2026, China is home to 1,110
billionaires, compared with 308 in
India. China also added 318 new
billionaires during the latest year,
while India added 24.

However, India’s trajectory is

g

1110 billionaires in China |

China 1s home to 1,110 billionaires,
at present on top of the hill as
compared with 308 in India.

J

noteworthy.

Only a decade ago, India’s
billionaire count was a
fraction of China’s. Today,
India ranks third globally,
behind only China and the
United States, and continues
to produce new entrepreneurs
in sectors such as technology,
pharmaceuticals, financial
services, manufacturing and
consumer businesses.

Unlike China, whose
economy has been grappling
with a prolonged property-
sector slowdown, weak
consumer confidence and
slower growth, India is
benefiting from:

Despite the encouraging
numbers, policymakers face
significant challenges.

Industrial growth must
translate into sustained job
creation, especially in labour-
intensive manufacturing. At
the same time, the widening
concentration of income
among the highest earners
has renewed debates on
inequality and the need for
broader wealth distribution
through employment, skill
development and productivity
gains. Global risks also
remain elevated. Higher oil
prices, geopolitical conflicts,

GST income growth reflects economic

resilience, a rainbow through the war clouds

At a time when the global
economy is overshadowed by war,
geopolitical tensions and trade
uncertainties, India’s latest Goods
and Services Tax (GST) collections
offer a rare ray of optimism. Like a
rainbow emerging through dark and
stormy skies, the country’s robust
tax revenues reflect an economy
that continues to demonstrate
resilience despite mounting global
headwinds.

The latest figures show that
India’s net GST collections rose
9.2 per cent during the latest
quarter to Rs 7.21 lakh crore,
while gross collections climbed
10.1 per cent to Rs 8.42 lakh crore.
Even more encouraging was the July
2026 performance, with gross GST
collections surging 15.4 per cent
year-on-year to Rs 2.11 lakh crore
and net collections rising 15.8 per
cent to Rs 1.81 lakh crore.

These numbers are significant
because GST collections are among
the clearest indicators of economic
activity. Higher collections generally
reflect stronger business transactions,
better tax compliance and sustained

commercial activity across
manufacturing, services and trade.

One of the standout features of
the latest data is the sharp 28.8
per cent increase in GST revenue
from imports, which reached Rs
66,511 cror e in July. While
this reflects higher import volumes
and stronger trade flows, it also
signals continued demand from
Indian industry for raw materials,
machinery and intermediate goods
an encouraging sign for future
production and investment.

Equally important is the rise in
GST refunds, which increased 15.8
per cent to Rs 1.21 lakh crore
during the quarter. Faster and
larger refunds improve liquidity
for exporters, helping Indian
businesses remain competitive in
an increasingly uncertain global
marketplace.

The numbers arrive against a
difficult international backdrop.
Conflicts in Eastern Europe and
West Asia continue to disrupt
supply chains, shipping routes
remain vulnerable, commodity
prices fluctuate unpredictably, and

many advanced economies are
experiencing slower growth. In

protectionist trade policies
and slowing growth in
advanced economies could
weigh on exports and
investment in the coming
months.

The latest data nevertheless
suggests that India’s economic
fundamentals remain resilient.
Strong industrial production,
expanding manufacturing
activity and a rapidly
growing pool of ultra-high-
income taxpayers indicate
that the economy continues
to generate wealth even amid
global uncertainty. The key
challenge now 1is ensuring
that this momentum broadens
beyond corporate profits and
top-income groups, creating
more jobs and higher
incomes across the wider
economy. If manufacturing
growth remains sustained and
domestic demand continues
to support investment, India
could strengthen its position
as one of the world’s fastest-
growing major economies
despite an increasingly

volatile global landscape.

The number of ultra-high-income
taxpayers in India has increased
significantly.

In the past five years, individuals
declaring Rs 100 crore or more in their
Income Tax Returns have risen over
fourfold, according to data presented
in Parliament.

Union Government data presented
in the Lok Sabha shows that 576
individuals reported a gross income of
Rs 100 crore or more in Assessment
Year 2025-26, up from 142 in 2021-
22. This marks the highest figure in
five years. This information came
in a written reply to a question
about the rise in billionaires, wealth
concentration, and income inequality.
Year-by-year data shows India’s super-
rich taxpayer base is growing quickly.

The number of people reporting Rs
100 crore or more rose from 142 in
2021-22 to 301 in 2022-23, dropped
slightly to 284 in 2023-24, then
increased to 415 in 2024-25 and 576
in 2025-26.

Despite this sharp increase, the
government states it does not maintain
official records on the number or
total wealth of billionaires. There is
no legal definition of “billionaire”
in the Income-tax Act, 2025 or the
earlier Income-tax Act, 1961. Since the
Wealth-tax Act, 1957 was abolished
on April 1, 2016, the government no
longer tracks taxpayers’ total wealth.

To address concerns about rising
inequality, the government pointed to
official surveys that show improvements
in income distribution, employment,
and poverty reduction.

The Household Consumption
Expenditure Survey (HCES) 2023-

India’s growth story defies global headwinds
Hits Rs. 100 cr club

24 found that the Gini coefficient, a
common measure of inequality, fell
from 0.266 to 0.237 in rural India and
from 0.314 to 0.284 in urban India.
This suggests the gap in consumption
inequality is narrowing.

The government also mentioned the
Periodic Labour Force Survey (PLES),
which showed that unemployment for
people aged 15 and above dropped
from 3.6 percent in 2022 to 3.1 percent
in 2025.

Labour market conditions have
improved beyond pre-pandemic levels.
Regarding poverty, the reply cited NITI
Aayog estimates that 13.5 crore people
moved out of multidimensional poverty
between 2015-16 and 2019-21.

Another assessment found that
multidimensional poverty fell from
29.17 percent in 2013-14 to 11.28
percent in 2022-23, helping 24.82 crore
people escape poverty.

The government says it still uses a
progressive income-tax system, where
higher earners pay extra surcharges.
There are also tax incentives for job
creation, startups, cooperatives, and
infrastructure.

The government highlighted welfare
programmes like PM-KISAN, Pradhan
Mantri Awas Yojana, Jan Dhan Yojana,
Ayushman Bharat, Jal Jeevan Mission,
and other social security efforts to
support inclusive growth and reduce
inequality.

Although the latest numbers show
India’s Rs 100-crore income club is
growing fast, the government says its
tax database only records reported
income, not total wealth. This means
it cannot officially estimate billionaire
wealth from tax records alone

ITC declares first interim of Rs 7.89

such an environment, India’s steady

tax performance sends a reassuring
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ITC Ltd. has declared

26,943.23 crore, up from
Rs 21,069.81 crore in the
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development,
EBITDA of Rs

reporting
631.06

included an exceptional
gain of Rs 405.88

message that domestic economic
fundamentals remain relatively
strong.

To be sure, challenges remain.
Private consumption has shown signs
of moderation, global demand is
uneven, and external risks continue
to weigh on investor sentiment.
Sustaining double-digit GST growth
will require continued support
for manufacturing, infrastructure,
exports and consumer spending.

Nevertheless, the latest GST
collections underline an important
reality: India’s economy has not
merely weathered the global storm
it has continued to expand with
remarkable resilience.

In a world darkened by conflict
and uncertainty, these revenue figures
stand out as a rainbow through the
war clouds, reinforcing confidence
that India remains one of the brightest
growth stories in the global economy.

‘lapan eyes India as investment destination

India is set to emerge as the
biggest destination for Japanese
capital over the next decade, with
investments increasingly flowing
into financial services, technology
and startups, while the country’s
booming systematic investment plan
(SIP) culture has fundamentally
reshaped the equity market by
creating a strong domestic buffer
against foreign capital outflows,
AMFI Chairman and Nippon Life
India Asset Management MD
& CEO Sandeep Sikka said on
Saturday.

Speaking at an interaction at
the IIMBues Leadership Conclave
2026 presented by 360NE, Sikka
said Japan’s vast savings pool and
India’s sustained economic growth
made the two economies natural
partners for long-term investment.

“Japan has capital but it does
not have growth opportunities in
its own country. India has growth
and entrepreneurship. Unless we
do something wrong, India will
become the biggest destination of
capital flow from Japan,” he said.

Sikka said the India-Japan
investment relationship was entering
a new phase, moving beyond its
traditional focus on manufacturing
and infrastructure into financial
services and the broader services
sector.

He noted that bilateral business
between the two countries currently
stood at around USD 40 billion
and recalled the shared vision
articulated by the leadership of
both nations to significantly deepen
economic engagement.

“Traditionally, most Japanese
investment came into manufacturing
and construction. Now the financial
sector and services sector have
started opening up. I regularly
receive requests from Japanese
companies looking to connect
with Indian SMEs in sectors
such as chemicals, healthcare and
technology,” he said.

According to Sikka, Japan
invested about USD 8 billion in
India last year and the trend was
likely to accelerate as Japanese
investors searched for long-term
growth opportunities outside their
ageing domestic economy.

Turning to India’s capital
markets, Sikka said the rise of
SIPs had created a structural
transformation by reducing the
market’s dependence on foreign
institutional investors.

“Today we are at a very
interesting juncture where our
domestic savings are good enough
to take care of the outflows of
foreign capital,” he said, adding
that sustained monthly SIP inflows
had become a powerful anchor for
Indian equities.

He said India’s growing base of
retail investors had strengthened
market resilience and made capital
markets less vulnerable to sudden
swings in overseas fund flows.

Highlighting the importance of
disciplined investing, Sikka said the
biggest wealth creators were often
investors who remained patient
through market cycles instead of
reacting to daily headlines.

“The people who invest in

mutual funds for the long term,
with small amounts and without
worrying about what happens every
day, are the ones who create the
maximum wealth,” he said.

He cautioned against the growing
obsession with quick returns,
recalling a recent conversation with
a fellow airline passenger who
wanted investment ideas to make
money within six months.

“That mindset has to change. We
have to think about the next 10
years, not the next six months,’
he said, pointing to Japan’s culture
of long-term household savings as
a model.

Sikka attributed Nippon Life
India’s success to combining
Japanese discipline with Indian
entrepreneurship.

“India has long-term growth.
Japan has long-term thinking. India
has skill, while Japan teaches you
how to sustain that skill. The
combination of Japanese discipline
and Indian flexibility is what
creates success,” he said.

He said Japanese businesses
planned for generations rather
than quarterly earnings, noting that
meetings in his own calendar had
already been scheduled for 2031.

“Many companies think of the
next quarter or the next year.
Japanese companies think of
generations,” he said.

Recalling Nippon Life’s entry
into India, Sikka said the Japanese
insurer made more than 100 visits
before taking its first investment
decision, reflecting its patient and
methodical approach.

its first interim dividend
of Rs 7.85 per ordinary
share of Re 1 each
for the financial year
ending March 31, 2027,
providing another strong
reward to shareholders
alongside its quarterly
financial performance.

The Board of Directors
approved the dividend
while announcing the
unaudited financial results
for the quarter ended June
30, 2026. The dividend
will be paid to eligible
shareholders on the record
date to be announced
separately.

On a standalone basis,
ITC reported revenue
from operations of Rs

NALCO Q1 net ||
profit up 88% ||

7. |Estimated date of closure of insolvency | January 24, 2027 (180 Days)
resolution process

Name and Registration Number of the
Insolvency Professional acting as
Interim Resolution Professional

. |Address and e-mail of the Interim|Address: 6th Floor, Ffort Complex, Kachari
Resolution Professional, as registered

National Aluminium
Company Limited
(NALCO) posted an 88
per cent year-on-year
jump in net profit to Rs
2,002.38 crore in the first
quarter of FY2026-27,
aided by higher production
and sales volumes as well
as favourable aluminium
prices. Revenue from
operations rose 39 per
cent to Rs 5,302.38
crore during the April-
June quarter from the
corresponding period last
year.

The results were
approved by the Board
of Directors at its meeting
in New Delhi on Friday.

The Navratna public
sector enterprise under
the union Ministry of
Mines said the earnings
were driven by increased
domestic alumina sales,
improved production
and sales volumes, and
a favourable business
environment.

Chairman-cum-
Managing Director
Brijendra Pratap Singh
said the company had
made a strong start to the
financial year, reflecting
its operational resilience
and business strategy.

corresponding quarter of
the previous year. Total
income increased to Rs
27,588.56 crore.

Profit before tax stood
at Rs 4,759.41 crore, while
profit after tax was Rs
3,578.82 crore, compared
with Rs 4,910.73 crore in
the year-ago quarter. Total

crore. The paperboards,
paper and packaging
business and the agri-
business also posted steady
operating performance.
On a consolidated basis,
ITC reported revenue
from operations of Rs
29,523.30 crore and profit
after tax of Rs 4,508.79
crore. Consolidated profit
before tax stood at Rs

crore arising from the
consolidation of Sproutlife
Foods Private Limited as
a subsidiary from April
1, 2026.

During the quarter, ITC
also increased its stake in
Mother Sparsh Baby Care
Private Limited to 49.32
per cent on a fully diluted
basis, strengthening its
presence in the premium

comprehensive income

5,860.85 crore, which baby care segment.
for the quarter was Rs
4,021.93 crore.
The company said
the cigarette business FORM A
continued to be its largest PUBLIC ANNOUNCEMENT

earnings contributor. The
FMCG-Others segment
also maintained healthy

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

HEIMDAL MINERALS PRIVATE LIMITED

RELEVANT PARTICULARS

growth despite sustained

1. | Name of Corporate Debtor

HEIMDAL MINERALS PRIVATE LIMITED

investments in brand | |5

building and new product Debtor

. |Date of incorporation of Corporate

11/01/2018

3. | Authority under which Corporate Debtor | Ministry of Corporate Affairs
isincorporated/ registered

(Registrar of Companies, Chennai)

Debtor

Corporate Identity Number of Corporate

U74999TN2018PTC120445

Debtor

Address of the Registered Office and
Principal Office (if any) of Corporate

No. 42, Veerabadaran Street,
Nungambakkam, Chennai - 600034, Tamil
Nadu

Insolvency Commencement Date in|July 28, 2026 (Copy of Order received by
respectof Corporate Debtor

the Interim Resolution Professional on July
31,2026)

He said NALCO would

continue to focus on | |8
completing its expansion

Bishal Agarwal
Registration No. IBBI/IPA-002/IP-
N01294/2024-2025/14446

projects, adding capacities, | [g
improving operational

efficiency, optimising with the Board

Basti Road, Ulubari, Guwahati-781007,
Assam,
Email: ip.bishalagarwal@gmail.com

resource utilisation and | |5
strengthening research
and development to

o

JAddress and e-mail to be used for|Address: 6th Floor, Ffort Complex, Kachari
correspondence with the Interim
Resolution Professional

Basti Road, Ulubari, Guwahati — 781007,
Assam
Email: cirp.heimdal@gmail.com

sustain growth. He also | |

.| Last date for submission of claims

August 11,2026

acknowledged the support 12]Classes of creditors, if any, under|NotApplicable
clause (b) of sub-section (6A) of section
21, ascertained by the Interim
Resolution Professional

of the union Ministry of
Mines and the Odisha

government. 3
The Board recommended
a final dividend of Re 1

identified to

JNames of Insolvency Professionals

Representative of creditors in a class
(Three names for each class)

NotApplicable
act as Authorised

per equity share (20 per | |
cent on the face value of
Rs 5 each), amounting

>

areavailable at:

| (a) Relevant Forms and
(b) Details of Authorized Representatives | (b) Not Applicable

(a) https://ibbi.gov.in/en/home/downloads

to Rs 183.66 crore for
FY2025-26, subject to
shareholders’ approval
at the company’s 45th
Annual General Meeting.

NALCO also recorded
its best-ever first-quarter
operational performance
in several key areas,

Notice is hereby given that the Hon’ble National Company Law Tribunal, Chennai Bench,
has ordered the commencement of Corporate Insolvency Resolution Process of Heimdal
Minerals Private Limited on July 28, 2026 (Copy of Order received by the Interim
Resolution Professionalon July 31,2026).

The creditors of Heimdal Minerals Private Limited are hereby called upon to submit their
claims with proof on or before August 11, 2026 to the Interim Resolution Professional at the
address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submitthe claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

with bauxite excavation
touching 19.52 lakh
tonnes, calcined alumina
production reaching 5.77
lakh tonnes and alumina/
hydrate sales rising to
3.47 lakh tonnes - all
the highest for any first
quarter in the company’s

Place: Guwahati

Date: August 01, 2026

Bishal Agarwal

Interim Resolution Professional of Heimdal Minerals
Private Limited (under CIRP)

IBBI Registration No.: IBBI/IPA-002/IP-N01294/2024-
2025/14446

Registered Office: 6th Floor, Ffort Complex,

Kachari Basti Road, Ulubari, Guwahati - 781007, Assam
Registered Email: ip.bishalagarwal@gmail.com
Process Email: cirp.heimdal@gmail.com

AFA Certificate No.: AA2/14446/02/311226/204044
AFA Validity: December 31, 2026
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NROLLMENT NOTICE

After ten days of the Publication
of this notice and within three
months thereafter |, K. Manjula
D/o. Kodhandaraman, aged
32 years, permanently residing at
No.534, Sri Ram Nagar, Salamedu,
Villupuram-605401.Intend having my

BINNY LIMITED

CIN : L17111TN1969PLC005736
Regd. Office: No.1, Cooks Road, Perambur, Chennai 600 012
Website : https://binnylimited.in/; email : binny@binnyltd.in; T : 044 - 2662 1053; F : 044 - 2662 1056
EXTRACT OF AUDITED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED 31ST MARCH 2026

(Rs. in Lakhs)

anGurg @nullenenr uley Geww
Geuettrg. wnesorifl @ CeEhd eumeumis
CamLm_dwir SVIUE5S 60
udley Qgi1g)enCenetr. BHeo
wnméCagb %Lcaumsmuﬂ@;gg,ns\)
Siflefiy SetuTL

enrolment as an Advocate moved Quarter ended | Year ended Year ended
before the Bar Council of Tamil Particulars 31.03.2026 31.03.2026 31.03.2025
Nadu, Bar Council Building, High Audited Audited Audited
CO#: Camp“;’ Chhe”“ai'ﬁoo 104. y 1| Total income from operations (net) 2,595.05 7,038.51 8,633.14
Sbiontons o noﬁ;’ye . 2 [ Net Profit / (Loss) for the Period (before Tax,
thé Bar COUHCHVWith in ten days Exceptional and / or Extraordinary items) 1,528.89 5,104.77 6,031.90
K. MANJULA 3 | Net Profit / (Loss) for the period before tax
(after Exceptional and / or Extraordinary items) 1,528.89 5,104.77 6,031.90
IDMEITLIEDID (Gl 4 | Net Profit / (Loss) for the period after tax
Gsrrl'_l_rnaﬂu'.m;]amn'sair‘ (after Exceptional and / or Extraordinary items) 1,075.91 3,5699.76 4,651.91
é]_ﬂ“j‘.:g/zoze 5 | Total Comprehensive Income for the period
Sl srerm {Comprising Profit / (loss) for the period (after tax)
Loreom and Other Comprehesive Income (after tax)} 1,101.81 3,624.44 4,659.99
B 6 | Equity Share Capital 1,115.97 1,115.97 1,115.97
BArerud) sibwesr Camded 64, 7 | Reserves (excluding Revaluation Reserve) 47,287.86 47,287.86 43,663.42
g“’"“‘””L@ Somot, 8 | Earnings Per Share (of Rs. 5/- each)
LOEVLOEDEOWIEHITIT 6L L LD, . 9/
el (pLIyrid el L Lb. (for continuing and discontinued operations)
— beygni (Not Annualised)

cwi S5 m,_:’f;"ﬁﬁ syt (a) Basic (in Rs.) 4.82 16.13 20.84
Guoeo wemeoLIEDITT QUL ’ (b) Diluted (in Rs.) 4.82 16.13 20.84
Qsgrdl ... EELIENEL D]
GupLig Y EL oL BEEN Notes: E - E
un_iemi - papiemdl 5/0lu 1. The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchange
Quinsienéseseedorit G ereoTLIGUm under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.
é;;ﬁw @1:6':'%;‘3:° é’g’g::’m% The full format of the Quarterly —Financial Results are available on the Company's Website
qenz | saim@mpensd  LHe (https://binnylimited.in/) and Stock Exchange's website (lwww.bselndla.clom). .
Q&wLwmoed A @6l Lgmed 2. The above extract has been prepared in accordance with the Companies (Indan Accounting standards) E

Rules, 2015 (IND AS) prescribed under section 133 of the Companies Act, 2013 read with Companies
(IndianAccounting Standards) Rules, 2015 (as amended).

Place: Chennai
Date :31.07.2026

For Binny Limited
Sathya Narayanan Balakrishnan
Whole Time Director
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Before the X Asst. City Civil Judge,
At Chennai
E.P. No.876 of 2023 in
0.5. No.3480 of 2015

Mr. Jagdeesh Chandra S. Davey ...Decree Holder
=Vs-

Mrs. V. Anitha and another .. Judgment Debtors

To

ID1Mrs. V. Aritha,

W/o. Mr. V. Velu Old No.119, New No. 162, Amman Koil Street,

Kondithope, Chennai-600 079

D2 Mr. K. Venkateshan, S/o. Mr. VK. Krishnaswamy. Old No.119,

New No. 162, Amman Kol Street, Kondithope, Chennai 600079

Take notice that in the above Execution Petition No.876 of 2023,
Hon'ble X Asst. City Civil Judge by the order dated 06.07.2026 was
pleased to order sale of the property morefully described in the
Schedule hereunder, on the 'as is where is' condition and fixed at
minimum upset price of Rs. 1,00,00,000/- for the satisfaction of
the Execution Petition ClaimTake notice that the Public Auction
will be held on 17.08.2026 in the City Civil Court Complex,
Chennai-600 104 at 4PM and Sale shall be reported to the Court
0n24,08.2026.

SCHEDULE OF PROPERTY
All that House, Ground and premises bearing Old No.119, New
No.162, Amman Koil Street, Kondithope, Chennai 600 079 comprised
in Survey No.5624, Survey No.124/4 having an extent of 1137.5 sq.
feet in the Muthialpet Village. Bounded on the:

North by; Property belonging to Elumalai Pandithar
South by; Amman Koil Street

East by : Jinda Sahib Street

West by: Muniammal's Property

Situated within the Sub-Registration District of Sowcarpet and R
egistration District of North Madras.

M/s. Aiyar & Dolia, Advocates
Counsel for Decree Holder

Before the X Asst. City Civil Judge, At Chennai
E.P. No.874 of 2023 in
A.S. No.367 of 2017 against
05. No.3487 of 2015

Mr. Jagdeesh Chandra S. Davey ...Decree Holder
V-
Mr. V. Velu and another

To
ID1Mr.V. Velu, -
S/o.Mr. M. Venkatesh Old No. 119, New No. 162, Amman Koil Street,
Kondithope, Chennai 600 079

ID2 Mr. K. Venkateshan, $/o. Mr. VK. Krishnaswamy,

0ld No.119, New No. 162, Amman Koil Street, Kondithope,

Chennai 600 079

---Judgment Debtors

Take ntice that in the above Execution Petition No.876 of 2023,
Hon'ble X Asst. City Civil Judge by the order dated 06.07.2026 was
pleased to order sale of the property morefully described in the
Schedule hereunder, on the 'as is where is' condition and fixed at
minimum upset price of Rs. 1,00,00,000/- for the satisfaction of the
Execution Petition Claim.Take notice that the Public Auction will be
held on 17.08.2026 in the City Civil Court Complex, Chennai-600 104
at4PMand Sale shell be reported to the Court on 24.08.2026.

SCHEDULE OF PROPERTY
All that House, Ground and premises bearing Old No.119, New
No.162, Amman Koil Street, Kondithope, Chennai 600 079 comprised
in Survey No.5694, Survey No.124/4 having an extent of 1137.5 sq.
feetin the Muthialpet Village. Bounded on the:
North by: Property belonging to Elumalai Pandithar
South by: Amman Koil Street
East by: Jinda Sahib Street
West by: Muniammal's Property
Situated within the Sub-Registration District of Sowcarpet and
Registration District of North Madras.

M/s. Aiyar & Dolia, Advocates
Counsel for Decree Holder

TENNECO

TENNECO CLEAN AIR INDIA LIMITED

CIN: L29308TN2018FLC126510

Registered Office: RNS2, Nissan Supplier Park, SIPCOT Industrial Park, Oragadam Industrial Corridor,
Sriperumbudur Taluk, Kancheepuram, Tamil Nadu-602105, India

Phone: +91 124 4784 530, E-mail: Tennecolndialnvestors@tenneco.com, Website: www.tennecoindia.com

INFORMATION REGARDING 8" ANNUAL GENERAL MEETING

Notice is hereby given that the 8" Annual General Meeting (“AGM”) of the Company will be held on Friday,
August 28, 2026 at 4:00 p.m. (IST) through Video Conferencing (“VC”)/Other Audio-Visual Means (“OAVM”) in
accordance with the General Circular No. 14/2020 dated April 8, 2020 and subsequent circulars issued in this regard,
latest being General Circular No. 3/2025 dated September 22, 2025 (hereinafter collectively referred to as “MCA
Circulars”), issued by the Ministry of Corporate Affairs (“MCA”) and relevant circulars issued by the Securities and
Exchange Board of India (“SEBI”), to transact the Ordinary and Special businesses as set out in the AGM Notice, to be
circulated in due course. The venue of the AGM shall be deemed to be the Registered Office of the Company, i.e., RNS2,
Nissan Supplier Park, SIPCOT Industrial Park, Oragadam Industrial Corridor, Sriperumbudur Taluk, Kancheepuram,
Tamil Nadu-602105, India. The instructions for joining the AGM shall be provided in the Notice of the AGM.

In compliance with the aforesaid circulars, electronic copies of the Notice of the AGM along with the Annual Report for
the Financial Year 2025-26 will be sent to all the shareholders whose e-mail addresses are registered/available with the
Company, Depository Participants (“DPs”) and Registrar and Transfer Agent (“RTA”), i.e. MUFG Intime India Private
Limited (formerly Link Intime India Private Limited). The same will also be made available on the Company’s website at
https://www.tennecoindia.com/investor-relations and on the website of the stock exchanges, i.e. BSE Limited and
National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com and also on the website of
Central Depository Services Limited (“CDSL”), i.e. www.evotingindia.com.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with rule 20 of the Companies (Management
and Administration) Rules, 2014 (as amended), Regulation 44 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (as amended) and the applicable Circulars, the Company will provide the facility to the
Members to exercise their right to vote on the resolutions proposed to be passed at the AGM by e-Voting in respect of the
business to be transacted at the AGM. For this purpose, the Company has appointed CDSL to facilitate voting through
electronic means. Accordingly, the facility of casting votes by a member using remote e-Voting before the AGM as well
as remote e-Voting during the AGM will be provided by the CDSL. The Members who cast their votes by remote e-Voting
prior to the AGM may attend the AGM but shall not be entitled to cast their votes again.

Manner of registering/updating KYC including e-mail address and mobile number:

The Members who have not registered/updated their KYC including e-mail address may also register/update the same
in below manner:
- Shareholders holding shares in dematerialised mode are requested to register their e-mail addresses and mobile
numbers with their relevant depositories through their depository participants.

Shareholders holding shares in physical mode are requested to furnish their e-mail addresses and mobile numbers
in the prescribed forms with the Company or RTA of the Company in the manner specified in the notice of the AGM.
Manner of casting vote(s) through e-Voting:
Members will have an opportunity to cast their votes remotely on the businesses as set forth in the Notice of the AGM
through remote e-Voting facility. The members can refer to the detailed e-Voting process in the Notice of the AGM and
the login credentials for casting the votes through e-Voting shall be made available through the various modes provided
in the Notice as well as through e-mail after successful registration of the e-mail addresses. The details will also be made
available on the website of the company.
For any queries or assistance required with respect to the AGM or the Integrated Annual Report for the Financial Year
2025-26, Members may write to complianceofficer@tenneco.com. The notice is being issued for the information and
benefit of all the members of the company and is in compliance with MCA and SEBI Circulars.

Date: 01.08.2026
Place: Gurugram

By order of the Board of Directors

For Tenneco Clean Air India Limited

Sd/-

Ms. Roopali Singh

Company Secretary and Compliance Officer
Membership No.: A15006




COIMBATORE

2-8-2026 5

(Ba;u@mllim h.2. 50 [Saimuim 0

I0hY HTVELD,

DN FT) DIDUIGME IADIDFF FJ G0N il

Carenal, . 2—
Canevey  IBSITL&F  LbSHW
LDGESTL_GUSFI6D €5.2.50 Camg.
w96y pafest  eUFHSEHL 6T
LSS (HGTAT [FHIVHLD LOHMILD
QDIYFTT  ®LOWSGES  Loeslls  eueT
GLoeuressianind  FIOD  HEOLDFFT
FISGOMT  Umieeuil (B ey
GLop Gl messrig.
<29 600 @§GluTleD, LMBSIT &) eumi
eTevsT  83%@ o LulllL  LGSHuied
Oewehul B  eU@D Q&  HIGVSLD
LopmILD HYWIeYFTT LWV LiciTer,
SO LOMGSSTOUTHET, LIL L STflserT,
Gum’ig s Caieseps&d
SWMITGHLD  QeaTEhIHeT 2 6iarilL L
argremLonGestmy estLpib LiwesT OlLmmy
QUIHB GGV
Ywleumdmed Lopmitb Fmeir GLotb

LIML" 19 6T PLPGULD I LOMMILD Hesilwimy

FIGDSHENTGH GouemeveumiiLianLiLs
Oumpib  Cprg®ed @QE$  eLowLb
2 (HOUMSHLILIL (DGTETS. @G

Crud&lev 100 CLi SyLoibg) Lilgb@GLD
wEd), OFiBHGSTTHET,  @vLomiL
UGLILIGDSET, 15 FHewllesilsenL_cir
FnlqWl 1981 G MIeVSLD 2 GiTenil L
uevGouny  pefe  uFHBET  (@Q)EIG

i i (pereret. GLogyiib, 5
2 WTS&1b@&LD CLopLL’ L LISSHBISHET
QL bOlppyeiTeTeDT.

Qb5 6  garaudl  (1Lpsed
&L [h% OIS  eueng  FHLomg 28
<uilgd  Cui  QEs  eusans
LweTLGSFheirered. @Qmi@ LuIHE)
Clupp  LomessTeuiser LOCaim &
wnmith eumIfg Caieysafcy Gleunm)
Clupp sl Opays giow, o-dreant

BBG FHeollSeESHIGD, HTeUGCOFIED,
QUIHUMLISSHIGOD, FHOINGSHIGD
serefll L. LeOCeun  HEDH6GH
Liessfluiley CFipgIeTaTsns B HIiser
GlgNadlg 6.

< 1e9eTCLING) OIGOLDFFLT
FISGLOMT, LOWSH) LUl eUbs
QEGTGHIHEHL_GT  FHEUBSIEIUITLY,
Cum'ys GCsoiasendssmear LD
cuEGlaser @GPIsg CaLl L plbsd.

2 1eeGLITg) LOMBHITLG)
sblagery s L gall GCzem o sal
Qpeewni  SUGewirepiss), 2 sl
Glewm Quimslwimermy FICUGTTI LD,
LDGBSTL_GV FHMBITT 2ISYIEUGVT
@ewiCrsges, 2sal  Gumplwumery
FEOUGLOMT,  (LPGOTGOTITGT  LIGHL_ i
Bev 250l QUIG@GHET  FIUIGLOMT
2 airefl L @smileer o 1 esflmpsest.

HYINM gg,@ﬂm L6V urla;@a.L mmm
IBHCUTHRHBHTN HHID HL AN FHEH:
SIMIFF] ATMUINMID TFFFHEND

Cxmmanal nrail L afaiFmiigser Ll
SFTE OFuI HEONHLY S ajanTy

Caurenal, 5. 2—
Camevar OV I IVSESSG
BeoLGupp  aleusmilsdr  Geow
GiIs gl L GGV, opFme mladls
sULC Beter  (LpSHW LIS EbHS
aNeuFmuilser &L L_MuLb Ll
s1of® Oeiig Glsmerer Ceues(BLb
TGS FOlevFL_[ LIQIGST@LOMT
&S JlwiuesTeur o leynisSled.
F0lvsL_fsamevanoufled BeoLOlumHm
Q5% Il L GGV LOTeUL L GUHeUTLI

Seeuevi  HOIBEIET, Il (hmey
FBIGEIFGONGT  (QeoewTl)  LGeurerny
<P, Geverressteniod — GleHm

Qevewt  QuEGET  SLOHEFOIFRRI),
CaHM L Ssamevd  &H®D  HGHGHT
QuéSET  FSsmissetr, GlsesTaneT
UGTIFE) eumil @Quid@pr pleumf),
S0lvsL_fesr  Criwps o sallwmery
(Couarnesstenin) DL GTHSGHLOMT,
UL d@  eumpeuml  Camlm Fwiy

IlCevt1d @ Lo, Govuermesst
Qumiliwed genp ClewnGLmlwmeri
FrauenTOlLBLOTGET, 2 50l QUGB
(Blov jemeney) Feud@Lomi oHMILD
NeusTuiseT Sevig ClSTeEsTL_cvrs.

Tl L SG60 CaM L dsamevd FHianm
FriLed o g L’ L SFHsnaT alensd
Canaliy eupBigh  HLLsos
LGy Cesr_m&B  @eudsy.
oLICLNgy, rfest Luilis srif (hs
B 1L 580 9Fseraley alleuFmuiser
Qaeenipga  LweTolp  Ceuet(HlLb
erasty CaL (P& Glsnessig. Casmene
el L &b Glserenest  (Lps@BWL
wflons  @)EBLILSTEY, ISDGLD
ullgd STOSE euLpBIs LGy bends
T(h&s5 Ceuessi(HLb 6TesT aIeUFTUNSHET
Canildens all(hdsei.

Gueyitb,  Bieufls  urengserflcy
2 GITOT  (LPLLSTHET LopmyLd Feninds
HHCU  LDIBISEGT  DBDMIHEV,

@&@TLD LommiLb GLemL_&erilch
o reT SR TLOIL|Ben 6T
QSDMG6L  oemelll LebCeumy
CamifléenFHsenaTuyLb afeuFmuileser
(LPGHTEn GLSH S EVTI.

Qs@erblum iy, F0VSL_[T

2I8VI6UVGSED CeaTTelTenLod; FIeHMm
FmiLiev evs LNGCFIS@mT BlaoeuiiLb
womith  YFRS6IHmee0) 9 UieisLD
Gl m_Limesr SBSGISHT &),
Canl L ssamevsd  gen  FTiLied
Olseirevast  @QeriOLbSS  BlevevwLd
wnmith  Cseteenuiley  cer®Ludy
Fn@uy.  Cemfldpub - GBS
S1C &), Ceuarresst euessiisLd LopmLb
Qdpuenetsd gewn  Friled o ped
2 HUSH W6y Blmjcuestsiseifles
IS FLC L Ll QUL ser
GlgmL_fimest S(BSSISHT_FlLb
aNeuFmuilseir LIMTENGUSHTSH
QLS HLILIL L (BHESS-

HBF, W& 2—  FOUBSLILL L @UILIGS Bloeuers Lt  GsmeTpsey  pmib D
"SI el Lney LmEOlal  sEps@ alardsb Csl(B Gy  LmeTemw GBI ILISIL_GHT,
9edlbsear aNBICUIHGGHLD QUGS — eUPBISLILIL (HETETS). LImT6Y 2 PUSHUMOTIS @5
BlmieuestBiser — L5&  HHEOLOWTET 2Abs BlnieueTiseT cupmiGw 960 pleyeeuuets) o flu  Glsrasew
BLaugdband eT(hbHLLIMBLD"  6Teln),  H6T BADSSH LOPMILD LOGIENT eil6s  GuLPBIGE LD B S 1B @55
ey wmmitb Lmeveuer Gobun’ (B  eemlumiseisy sefllungs HL_m@Hed  yple/mds il (HeTerd).
ETyl) S LDFF afloowevayld  LINHSTILNG — @eudbsLILIL (HETaTeT. <p@ilelt  Lmey MM HYHetT
FestestanLd) ereFHgs . Qe UMY & DUSHSGLILWGT  Glanewtl GlLmpL seflesT SIb GHlSS
sepd el b Cargemdascd U B S S L U L @l O @ @ . FPS  UMGUSETEISENG)  STILOHD
L 19 ufled > GiTerT reul L OungLésens@ Line aNBCUIssSEe  seuprear soacvsmaer  LLiLCeui
Ll D6y LMD 2 PUSHWITISET  6Ihsails LnSiyLh gpLL TS L5 FLUL g &(HEOLOWITEST
el gpaler Lmey Gaflep_Bb  euesuileh Lo my TOUTRSET  FL6UgH@E THSSLILIHBLD  eTeTmILD

Bavevwgens oyliey GlFis e,

Ot @), seor e  oy,aller

LS)etTesTir QeiSwrerisel_b LML eupBIGLILL B UBHDS.
T PUIB TG LPeObs&ar syid LIRCFrsemesr
B1blps TGS SPDISSNIILIY,  gops  yefldr  @aEmdusBe
GlLngLods @ Sest  QppGlamereriil L gy ieleTGLITS),
LoDDILD SnieLownes < @ler RUILIGS BIDICUGTSSTEV GULPBISLILIL L
Limeb QULpBIBLILIL (B UBEDS  (YeSibserie siLb LAGCFTHSHLILIL (),
Qepans el REPWESEID o ame) SBILOIGTEH6  GTGTLIG 2 MG
s16  SLEUUILG)  AQIGCISET Qe L g). ored L oyedeT
gLpeVLD Gl QUYSET  oamlukiseicy  soomer 19T
CLopGlsnerariL@@apar. " HGLw LweTL(hSSLILI(heUan
<, @ledr LGy g6l ° 0B Qa1 BETE @SS
L96SlLbBeAT GULPEIS @LILIESLD GlLmD B DISSLILL (BETerg).
Bloeuand — soopp  Sellbsman SeBI  reul L. L HDey  LIT6)
IBICLTSSSHM6D, BDESE o gy gGuineriser gemluth  epevth
opmtb  ogleT  Lomail L Eisefieh BrerCasmpb 58 guilgb 0L L
LWESTLBES I L Flov umed e Qameiripsed  Gawnui (),

Ln&CSL HSET  SILOPDSTE — HGTTL
Pl L. (O ENOEE

158 uilmb Ol g gyadler  LimeD
edlDLieeT OFiuIGS G-

DIGOLOFF] GTEFN GBI

(LPGOTESTSH 155, SerpT oML [
Sl D6y LMD o DUSSWITGTISET
gerlwid Fmitied 20 CLmé@, ep.5.20
L Fb  wHevner  BFVSHIL L
2 SANE®ET LOFFT UPBIG T
@ev 5 CL@BSG SV e6.60 UNILD
&IievneT sesflesiseT, @HeHSSE
.10  puilgib  EevreT  eTenL
QuiGoib, 12 CU@BpES 40 O
Glgneirerere) Glsmest Limeh CaesiseT
wpmith 2 CUbSE Ser e6.25 L udlgLb
wHILevrar Hevanyd) & Haneuser
QULPRBIGLILIL L_GT.

Qb5 o 1aNSTCLING D (HeyesTrmu
yob  FLUL ety o pilewry  erLb.

Fgwm,  gyailesr  Glung  Gevrery
gefesrm  opmib @D FIIBS
ADFTASGT 2 L_es(BiBe0TL.

In([HFHOV HIL LI Ol Fny6L8
SHAT Ty CUBHBFHIHAT IBH] HL AN FHD

g ydhge

IMPIUTGUsY Ghg1FFrmL, GrdaumsrGLn Bum}

Gaootb, k. 2—

GaeuLb LoMeUL" LD QUITLPLILIMLY. GOLDIL
STIGUITEST  FdHIFFTTENL  LOHMILD
CLgeunessrGrm  Gum’ g ser GaevLb
MG aflewerwn (h LS TerISSH
B GlLmmert.

915 evsseT GevplenevLiieier
oPmith ogs Gluessiser GLoevblenevrs
uarall  @aveniig LSS @QUBSLI
Gumiguileb, eumpliLimg LGHeows
Cains 10&&LD Cuopui
uerefisaiey  @BBS  FHOMT 250
Lomesstey, Lomesstailws LimiCEmmesTH.

14, 17 PO 19 QUK
o 1 Gy fleyseley, LicLCeumy
cran_t1 Lflayseflesr Srp Cumigser
BLSSLILL L er.  Cuiligenw  ofgs
Seraer GLocvblevevliieiad ((@)erh
Hetevar) oL pacvall  QuISEGHI
FOrewu@Lomd, ous 2y eaer GLocy
BlevevLiere (aUevandwf) SEHGUELD
o@Awg  OewdspGrer  LopmID
s Glueiser GoevBleeuLiLieTen
(uevenFw) — soevenlo  Fflwid
Fraveu®  H@Cumy  CBr_miG)
®aussey. Geuynm Glupp Lomesrey,
oresTeill(hE 2I%F HesTser Gy
BleneuLiLieTe] (eUmPLILITLY) SEHEUEHLD
o@Awg  Cewel &) LopmiLd
2L paevad  FAwui  yelgeaeer
2B G FNGHTIHIS L HEN T GULPEIFGHTH.

Gumigufiey Caupmy CuPDeUFSET

wmeul’ L eralevnest  Guim g uflev
uBIGsns &% ClupmiciTeTeL.

CuinL’ g Ssmest
Quinsprge,

IDLITHFHEET
ettt CLesiley,

ClemjessievL"aLh),  FB@etr,  pIgge,
EVEN 2 eireflL L 2 1_paevall
QUEGBISET  Lopmith Y FRWFHET
GLom Glasmevsr_est.

2FsLD LimyLh 3%)
oreuLl L b @QUIGSHLILL L ELPGTDY
SHRH FTHE GUITHEIBISHET
5 Cangemest

grPLypid, p%. 2—
[BTLDGSE
gr@Lyob GLom” L_mi eungsest
<, W e mar Hesr

& M & &l < Bl & @ &
Cangenesuiley QL B & LU
Y @ Ul g
LGS L G uwgay i,
S LSS o meu Lt L
ol (BB <2 L&) w fletT
& L L el LD 2 & & 7 @il

@ @& & & Cuifled gn@Lygib

Sesthwims CubbSI56T FODIOI LT LGB
185 BLaugdas <SPS Lwent &L ewib
CLom Gls T iLIL L g). QUGBS L @)ress(h)
gI@LILD &Om UL LML seflung  CLmbSI5E5S@
LGS seriey euL' L gL Cangemest 2lsens
(BMo&SEG @IL&@) 6. Bl ally & & d&ns
UgieIBnseT o sagalst el Lmi  GCuns@eisss
Cuilev gn@lygd Com’ L.my <& & & & K & &
QUTSHEST picumery  Cansenest 2Bl&e%
@r.@&cbm@wmj QrEeT el L (b OTeTS) .
senfllbens CopOlsness_mi.  (QFRDLILY eunseT Seusidbamds
@&ev ADIDFESLI  eLpGULDTE @& — HLOMT
UDLbLITG  S&HF  FGIMY  2.50 GUL_FLb eIpLIML)
USILISSIUL MBS LM LT quibeuntil eU@pd cUasuieh
gav  QUTSRIEIGET  FOD  @enTds HLL_GRILD
Bgsestiu @ Curlind  Aieulssciul Berensg).

UTHeT g ieuneari LGS

UNEeTS  Henildesuileh
DIRIGUGVSHLD Gl resst(h)

R L BOBHITS @SS

eugliti () Goed BL_6ig F@&DE  snem  LGI95
®FSHTH BDISH 6eusHLI SULLQaTorsT  cTeiLh
U @Rererg). @Cs Cuimeny o i1a) Qetigars.

9SILDF S5 LmLbLIMTS Guogyith <D,

UDLbLITG B% Lng eppl UL L&) Q)5 Guimein
QuosHLT  LULSG  FmL1FH  GUTHEST SewllSens F1FLILD,
TG LD Cuptgiseled  Glauessierrigny,  BALGIL
9T Bliewnigs GCuilei, gy uilevis’ g,
SL LSS il NHF  LOBIGETLILD Guimein
HL_L_GuoTLD UGHOES  LGHsefley Ol i)

Gung ey

(Bloursd b Flsursd Hlevev s, 2019 (Blmeusnds sLammarieemeamon
safliu’L o ggrangsisnar durmad Qeumésns Siium ydemsd b
gy sréah Qaiisn) aldl 9(1)6@ 2 U’ @)

Mr.V.gewiLmygumenfl-air &L eflCamilair &g

SafliulL 2 granggnyisar
sror. 131, Ges-gy16y sl srovef], Guragit Grr@), Brésn-637 001 seim aaufuls
adlégh MrVgaiLmysurefl-é6@ adimes daurd pLagsmsmus OFrbs
wrauiflg Caflu Hmeuer s diiumud, Qeatmer gjoie Mr.V.semiLmysgumrefl
Siauiraeaflar elsusmr e, Qpmeiiflame whmib deaursflmad &L, 2016-Ger fley 123-
@ &, CP(B)324(CHE)2025 wayeflerr sygiumLufls 27.07.2026 Csguaiy
2 dlrail @eong (ymemm 31.07.2026 Syarm QUL L &), Qasreer, wremiidlE Caélu
Bimioeré g LG giriumun (NCLT), sargl Gube. fu gyememmuler eyeid, @& L gdlar
ey 125-@ar &l os@uriubl'L aearmer daurdflme gmrsTasrTs (Bankruptey
Trustee) Bwiblggieiarg.
Mr.VgewiLmygunenfl gjeujseflear sLafbCamiaser, 09.08.2026 gimin Jing JSHE
(e, Ll eremr.36, @l}smﬂl_rrmgj Qam, Garrurrﬁuum'n, Sm.oll.e mai, guanit B,
Qearamer, slpsmE-600082. ﬂEﬂTm @eﬁmrﬂufﬂau o gt Slaursfleney gug]rmmrrsuﬁulﬂl_m
SBigen G&nrﬂ&m&&mm Sy FmEsELar  sujilsEumm Gsar b CalGdH
Qarereriu@Emriser.
sLafCarisa, snse Carflémasmen swjifiiugnsrar smLdl Gs5d 09.08.2026
G0 SLAT EIGHTS Shisar Carfl Wlevreorgmmy auLfly T epeoLam e Gour,
CrrpwraGar g udla Qeiwiu’e surd epoursCur gbng almrey sums
eypouiomaGeur gjsvevg) s iy epuoraGour gLojifsseib.
Sarsblme gymrsTaunflar g B eleurmide:
N.afiruimeurig wedr
IBBI/IPA-001/IP-P-02148/2020-2021/13301
udley Qainuiuc L aeufl: g sramr.36, Gramirag) Qs
GamumeuLyyid, &\.60.8 Bai, sgauant Bair, Qesrmer, sllpTE-600082
Process Specific Email Id: ibc.pgip@gmail.com
Giliy: samrer Carflémasmer gy smmisEsLar swfiliug), Saums whmin Sears
e &L, 2016 wigh QurGssss.pw On ddslar Ly S mer goag
SennS e eneei FHLOSSILD. SD/-

FmLng  eTel L (e, penl_Glumib eTes euLL My
BL &gl aris@d@ CuUbaauids eeevf
18505 % N@ssL  Cehalsagerer.
Uigeuld
Qurg flefliy

(Hauned Hemed wHmid Heuned Hemevs@ el (sniiLGr BuisEhdasnen
Seurned Sionen HemL(Pem) e pempast 2016, 6l 6 -6t Hip)

QanuibL red Werreen NenrCai eAQL L g/

st aulpriflueuisefler seuarsSnE

QgriyenLu efl

1. | smouGrl sLement Quuwir

QaniibLred Wleryeos enrGaL elNGLL
11/01/2018

smiuGr eNeusnyriise ammu&m
@  safler L) a y
U74999TN2018PTC120445

2. | sniiuGrl sL_esment giousas Cad

3. |ebg oHansdlen &1 sniiLGr
sLanneni gladsi/udley

4. | emiuuGr sLermerfls
smuUGTL SemLwner st

etedn. 42 , efrusdlren Qsm,
BIRGDUIGSD, Qesienar 600034,
IO

28 gg9eme0 2026 (DML EEEVS Sidnes
Byemyied syememtulsin Besd GUmLILL L
Bs: 31 og9emed 2026)

weneul 24, 2027 (180 HL&6T)

5. |eniiuGrl s_enmenfls ufey
SIS HMILD (PSETEDLD 3|6)IEI60E
(Goumy eGaanid Gpuiflsin) pseul

6. |enuuGrl s_emenflsy Heuned

Bene gleumaiiu L Cad)

7. | Heured Sionen pevL (P epBILD
2 5655 Godl

8. | @em_saner Siwnen Huewryna
Qeweu@bd eured Hyswrflsl QUi
wimib ugley s

9. | ®uele uley Qeiigererg
QevL_sane0 Sronen Hljewrflet
el wHmib Bemengheed

agned sreured
1BBI Lifley eretor: IBBI/IPA-002/1P-N01294/
2024-2025/14446
(waaufl : 6-6ug) e, s1ELNTL SmbLieTéM,
séenfl uevd) sreney, 2 yunfl, sajsngssl -
781007, S|&d.
udley Qewiiur L Beemgneed:
ip.bishalagarwal@gmail.com
(waaufl : 6-6ug) e, s1ELNTL SmbLieTéM,
séenfl uevd) sreney, 2 yunfl, sajsngssl -
781007, Sy,

: cirp.heimdal@gmail.com

BOVL 11, 2026
Quribsns)

10. | Qsn_iyssnar GevL_sane Sioner
Byemflein el wHmD Blsienenaed

11. | Canflasmaac swiilse smLfl Cad

12. | 9fey 21, 21 ey (667), 2L Eny
(9)sin S sL6 QuipriAweuiae
auens, Coumy erCsed G lsin
BevLsane Sionen Hewyned 2 md
Qeiwiuc Lg)

13. | eusmaulein &1 sL6in cuprudlweiaeflen
gmdafssin’ L NidHuns
LA SILLOILL L Sleure)
Byemilelr QUi (@aGeun
sl 3 Quwiser)

QuimbsTs

(a) htips://ibbi.gov.in/en/home/downloads

14. | (a) Qariyepw LigeuriseT LHDLD
(b) QurmbsNs

(b) amdsfssnu L ArdHdse

Neurmiser HlenLs(Eb

wresmflg Caflu Bmeuen s Siuumugdls Glasitamen ey, gdemed 28, 2026 6
‘QaminbLred  Blenmedsiv  NemyGeu a\S]LSIQl_l_Lq.m smiuGn_  Sinoner wl.(y)mmmu.l
Qgn_miis 2 576l [Heeng) ssiens s QL 5@ Olsfelss)s

(2_ggrellsit Basw mLsane Sioren Hemmre ggdemed 31, 2026 etm QUDLILIL L F)).
QaminbLisd Wlenredeiv NeorGou s L 14 sl eupradlweuise, gysevl. 11, 2026
SeGon G SBHE (peitensTaEGeun, eu.etelr 1060 @ﬁul.ﬂu.lul.@snsn (y)ssulﬂuﬁ]m
o ¢t @evL_saner Shonen Byl Camflé

B
For9s B Cal Q&QamsteninGEnmise
B sLen  euphidlweuras Ganifls ST 6

Lﬂmm@u m@u&]a\) (electromc means) GG 5Lnrn_||_ﬂs.a> Cougn®id. wiHm enenss SL6m
it Griled, LN ppevinis 360605

Lﬂmm@u anflulled giomnfléaeomd. .

245 gomiliug o 1)

g SisTaumes

BevLéare Siorer B, Qaninbme) Wemressv MerCour eNBAGLL (CIRP- sir 1)
1BBI udley eredor: IBBI/IPA-002/IP-N01294/2024-2025/14446

uflay SiEIeUELD: 6- gl Serid, rGLITTL smbLieTée, 5T LS srane, 2umf,
&6yar5H - 781007, &b,

uley Qe L Bleiramgrasd: ip.bishalagarwal@gmail.com

Qeweyenp Wlsamghae: cirp.heimdal@gmail.com

Gs&): 02.08.2026

@IL1b: QEaiemenr

N efunewiigwet
Saunsflene ymEiSTaeIT

Gsd) : gymeivl_ 01, 2026
Qi : seysrsS

AFA sreinfiap ersim: AA2/14446/02/311226/204044

AFA Qzed@ILquIm@Lb STeoid: iDL 31, 2026




L 1T <% [ Ml

MADURAI

2.8-2026 D

my@)uuﬂw urla;m) a‘.‘mm@mL @ﬁ@)@murlL(B gmrm

=

iD:

DIMIDFF] ﬁumw@wml ﬁm.r_r»gu DAHSTY

LDGIGOT, 2.2~

L0&|e UGy TlFsS  LopmLh
FULGEHOD  HOWEFFT  Flig. 90
Bliev@ong,  meull U §
soewef  plopnhs  GlpepewT
Saevaniouileh, Q)ETEHIFET LOHMILD
alenerwn () aSrisafleo_Guw
ungev SRNECs” aflewerwn g eeT
2618 ILISNH ST SOPBIH
alenerwn () GuotbLim” ()
D EGRTLISHGT  FAFLIAG DT L
aflevemun’ L pgrkissEed e5.42.00
L&D g yeLowls
Clummyeirer (LLSCELOEFGHT

Qeeresri  aNeOTIM L JBiss G enen
(unseny fG6IHL) Clung Lodserfesr
LGS 19 H&M1%  FIDBEI e06USSTI.

Qb5 BlapsPulley gemT el &
FLUL DD o miieTi  HeVeVTeneuT,
Cup@ FLL e o pylifets erev.

9. BEIGLILITGHTLY., BILPSHE FL_L_LDGHTD
o myLi et Cor.smig& Cawet,
o2 Flevbuil’ 1 FLL Lo6STD o myLi et
L0.@9lgou, LOMBSHIIL &) Guowiy
Qum)  HyeeGwr B.BrsInes,
Lon55;gm;@ %mmlunmﬁ

GlsaTreli@ Lo LoHILD &. 6. GG T
LmpsT Bipd@ wmeul L GlFwevmens
DRG] LMy wet, &.06u.& L&
uG®H  Oewevrery  AwrevLoanmey
FGTLpSHLog 2 6Tl CLmi  Seubg
Q)HM6ssTL_G3TH.

|l =
=

=

¢ R

< 2LIWERN --CH

n_-k'.";q

.
-

IBGUII‘I’ @sLIUJ evoUuaTeilL1q

w(HHHIaMAETUTN 9)(HFHBH HENV(LPeHM
GrrGumy & 9mIemeu FAFenF FTHATD |0 (LPHID

<& GuwimpLb
S 195 sew.

LOGIGDT, Y. 2-
ConGumg s  mieeud)  GFaauiley
LISSTGT(H Siev BlLjeidgiaib 6lsmets
Bemm” &) GLILF AVGILIGHTEIL 19
BSGQUL®T, HFMF  SIBISE®6T
Cuayd  eueiu®sgd CrrsssCsn),
pedesr  BCGwmi  ernb.gi000 LGy
ConGumy s SnieauPRFms ThHISmS
ARG NETR
Qepsrar  Gam_ss  aflpraied
Suey BlysBLD, (QEDFIELDLI LITGT(THLD,
ey werpones ool oy eviL_au)
hmib  wpesterenfl  pysy  CgFnbs
Buwnsgreet YHCuTT @QEs S ralet
ConCumg s snger oypflps  afpraied
uBCspm  yseT  Gewedum e
Qsm_m& eeussany. @& LSam &)
LOGYGHT LO(FSSICULDGGT LODMILD SYTMIIEE)
@LOWSHGT  F®VT LIS 6Ta.
S BEFBISTLOMMILD LD(5SSIQULDE T LO(FSSIe
Qué@pr s gGuey  iSSHE
S0 @QBBsHFAID  (LpeiTestiancy
ugdgari.  L@SFesmeniler  apss
LO(FSSI6US GaIleInasT GLev LoHmLD
@etienu omieme FGFaF Hemudles
SMOGUBLD,  (LPSHBIEGV  BlLeT(BLOTET
LmeL Guomsetr, 2YSEIaDUIGET
wpaBlee  Blyewy sl GlesSel
FBGrCLmen, Aoydriunenguiluey
SopUaT (LpFipla® LBSSIaI BlLGwT
LagLy Uty aflertleeil,  Symieme
FRsams  ypm  Crmilwed  gammuiles
SMVGUBLD,  (LPHBIEGV  BlLesT(BLOTET
Lr$Lp aflgow Lmevss, el wsliCLmy
INGEETDY Slamuilesr SEVEU(BLD,
(PSIBIE6V  BILGUTIBLOMGST L MSL [T LIGLDT
Lopmith BT &) LAewesT @)uid@ bl HedLi

@eailpraded  LBCEHI

@& unp CuSw LrsLF  eTe.
Goonsi  Qipspaid  Cusasuie,
‘sLbg 10 Yehsarms, CumGumyd
Qneel  f@desuneg,  Gotbu L
@FSHe  Craeuai  aLPEIGEUSNHSTET
CTRISETE SILILIGILILIGT QhEIEmenThs

u@Buns  Qwpg  GEDS. @S
CurGuimy & Smiene DeF»F
QLU ILIGHT <yBlLpsLd, EYOLY
SDVLPEOD CunGuimy & Glsmpleb

BIL LSS GT 6TLog LILGHTSEHN 2(hSs
QS umuseamssd @HIsEDS; GLobu L
CunGum” 196 Qs emL Lisms
CTRISOTE AmUFRFmTF BlLjewtisee
BILTSSI0USEIL_6HT (Q)eERTLILISEH eLpGULD,
LINGJSTLILITesT 2ADIUFIG G FFHamET
wpn®), alogaild i@ Smbu e
QeiauCs erBiseng) CBrssib. 656 SLADSE
1d5655G AyFEadaT Fansny Cramealew
eTefi®ey  OLPEsmigWSTE LIS
Q& wplorg @GPl ssss
(PpSTCRIDDLOTGLD” GTEHTDL.

L gL 7GLoay Y il
@pplspaler  Guaamsuie, "Qubs
GrnGumy s sasens GLe @Qerlienu
SN RFmS, SOSINLISS BT
wpmith e DieUfGFme,
Smybiriunenguiluey, wsefly  Crmuiuey,
Oemuply  pés  SpeoufGims,
GLODSS — ypeeuf@dams  LopmLd
uevCauny fésevmest LHDICHTL mieoa
AGgemgser  etel U Lyl
Ofleyseleh LweTLGSSeVMD. o L 6dleh
GnsonaT QL kiseleh HEsL FeveluLd
GaemauLiLi(pb maeuf@danasaiich (@)a

FApLiunes LBl UPBIGL" 6Te)
aplerng. g Gonser @& @plés
Cuasasuieh,  sjemallevrer HLpLbLi%aT,
Gopeure eued, s GoDES 155
Quiiy,  @@paunar  Crmigtlsmd)
SyumuLh,  (ESSGUL®GI) — ShiEGLD
STeVLD DS AlenTeUNs GO B6D,
apdsHLTaT  LSErSE — allengenss
DHOLUSH HPW L FETELLEE®ET
ConGumy s omiemeufGdams jeLoLi e
2 5a90un® Ceiwiu@h  HEsmFH6T
Crmunelsepds QULPEIGE TG,
@& QL b6lupBlBsGLd G
wLiuflonessds  STCGLLGSSH  aFh)
Lonmih weflssl () Curen &malser,
Fegevrer omeaufdmsselcr Gung
(pSOW BILDLEET LodmiLh GlossTenLowimest
o ILILISEGTLI LINGIHTES AMIeoeUFIG G
BlLewsTI® @@ 2 SeyFlasipes”.

QUPSHLOTET  Imienel FFFFsamar
GumevevevLoe, CunGuimg &
2 sailyL_eveT YnuUPBFMF 6T6HTLIS
Ao Flw pevser epeuth ClFtWLILIBLD
GODHSLULF  2a(BHeuch  FEFens
wepwngb.  CpaGumesd el
RBCUNGILD SettasllFengwns Gl ng);
@ableunp  SmFayb  AynEaufBims
Blyamgned ggCus searCanedlsh Q)mps
ppewwnss sLOLUURSS LLBEDS.
@Qs0smPlmL LD Sypwes  AEFoF
BILIGRTTE GSHANGHT SJGHFaSEET LS LD
goawinar Cewesams LIPnSDE.
9408 CrusHey L(BSSHCUTFTE EHeNGT
Quieswuter  FHESEMS  alewdd),
Bl&  mLCUDmeT  WHDILD  HLYGILDTET
L@@ seigyiLd dal FDLILITET HeveOlgend
2 B Clei®ng) eresTDY.

@uumumy GTBI@(SUL@S)L @g,g,lmmﬂtummm (Sa;rmimw
ap1 Cataraf : HITNCMHID, Fnl) HEHF IATETHTTID

QpbLIGTT, 94%. 2~
Cupbuguy L eyer #miGCUL L

2GS OBIL_[bg), SILDLOGISS
GUGTSTGSST LOWILDITEST [HMJLOGEST LOGVFHGTTED

Syl &L midseetser
Com GlEmeiTeT LI L.

196U5) GUITLY GV EOLDHS|GTET g{&p@ug{@fﬁ/&;nﬁf&'%m@aﬂwum;@, LSS [IF @B &HS Falp 5@@
2T (PSHILOMANWLDLOGT — FDLIL] LOTEGVSHET ewllailss DT SIBTLONG (LpSSILDMINLILDLDES) S TEST
HwsCamuiedled, 9y OISSHGT  GLMTTSEETHET sl e q9Ceapst QU@L seT  mmib
36U8) Oeseirals@peoeow  @QEV FDOGUL LTI UGHE®ETE  LSSIS@hSE — UPBISLILIL L. Fald
(LpedTesflL (B Lomenevudleh wan  Caikg ergrerionet GLIGTSEET, el — HEHF) GBS ICTSFNHTCT HECOISS
SuCLpnse, Hply Y 9Ceaps  Gualery  wHDIb  OLNHLLESEET  GIHLN(RBEETULLD FrIGCUL L
LIGOESET LODMILD Fnlp HEHF) UPBIGLD  H6vESI6\B T OET(Lp(HS)  omuULbLom  Lo&ellf  Gpederd LA&sF
DGHGHISTT BIHLPG OMULDLOT &EEMT  eufli e, FpLiLinss Cleu D pbse.
Galert seevenioulled  FmLILINS 2 V%  BRIWSFTHEE  FpLiLs @i BlspsEuflanes  FriGGLL anL
B CuNDS). gnissenest LOMWILDLDIT Loser @&padleny
oy 3eug  OeueTals®penLod @4 Aoy euflumger  petefletiy BLSHeni. @QF Fmiiy
SwalpraflaerOum’ iy, <y@wendlg Cung, 26ws  BeteWESTED, uUPLTC®  Blspaldd BTG
(pS&IomAwLbLogISGL  Lmed, &ulld, Bk (LP(LpEISILD upeubentp  (pdgiomflwibioes  Camufled  LgFmd)
uGHTesT,  shgeb, oehFar, COs6,  SeUDILOG Gluigy alougmug  Geu. BHCseuct, Cesmiled Blieun®
@erbi,  SBLEHFRID,  EGIGUTSH  FTETILIBISHET GBS _ayb,  sewseRTL TG, 2617 (LpSHBIWILS
o Girenil L L6vGaumy BoiLoesst GG Lodeeir SeasteuBd IS iGeT  dmid  OLING/LOESET
unFeers  Srallwmiserney  Fply  eTeualls Crmis Cemewyllesy)  Levi  Duemiesd  SBS6ISIET(H
9L 9CapsLb BLSSLILIL L Fy. <, Crme@wsgetr eunp Geuetingujth  Lboesilest Sl peuanart GluppeTs.

SIhGIH@I Fid alhumsown usirailulsd @mLpjmiwr afpr:
@bcﬂmm&@b&@ mﬂmrsnua;m mmug,m mmmmg,

HBSIHSI%, .2~
EB&I5GY.  epeIpd
@Loe0l6» S GOLDBSGITGT
F85) aflgwmeowr Gl s
&Cevaair ueirerfludley,
Guienflior aflpr  LeTerd
UOTISSF6 LOSEF FpLILITs
B CLnNDS].
Hapifiiss
BEGUGHLD SIBIGL
LeTeuflesr  (LpseLeuT 2y
Clewetsi(LpSLd o @awnHo
msWiley OsNaldssnelg):

> ! < @a@wmﬁl_ S (HLb
@@’aﬁﬂmﬁwn CTOTHSL o aistenLoWITeT SjdsamULD
2ty sl Glueriewd) Qeaeiey  Hs s
preiey Losflaf) Gaig allumes 2 WHUNST  BleHEUEHGTIELD.
eusfigs  peeeTIGL. o LoTGwTRM,
QouGr e LS eaguy FornBL
Cougmisaaenud Clsn&ss) Eriser oG ulwiser
gmﬂg‘ig Oumen @ Nweur G LILIEDUIG SHDIS LD
%Q’”F' ) . . UM_BIS6TS FnleOLOWITSHS
Sl F6T GpHEnSudl_Lb soualiss), LoaTBleh
‘95"’_—®L‘D eTVVUDD |\ @ainsFs  Glasmen_meb
<D{GOTL{LD, &B el

eumpersuile s o Wins

Baal &@mmsﬁmmuﬂ@ F1snVdsd GaunbhmL Hsit
SIDIDLIL: @wu mewsﬂr ﬁ@mm&@w 1]

Coafl, 9ye. 2-
Cgafl e’ L 1D o SLOUMMGTILILD
SMQS, eyobseul yamws Coibs
Glungodser, smsar cenfley o girer
s@Lieuwn Camemi Csmalar 2mH
SJGTELOUNG ConGlsmeremi
e LgLILSsH Ll Clemjunss
Caafl Blupsy wéser FEIEDSGED g
@eflaars s1ss6 OlFiige.
<jibLogyiaileh, "wpeiny @S Lmpw
sreveiiley ¢ CossssamLseT @Hhsear.
QAETD, LSS sl (heTer
yew  smemeulldd @@ Causdsen
Tl Y@LDSELILIL_aVene.  (Q)FETTeH
e flunssd  Gleaud USRI
2B Ceusionsd ClFcbaugney LpHCwmiser
LoPmILD SLPHESHET FIDCUE LS
sL&$& Quevmoed Gl HIws@ne
Qer@epary. eTarCe, ClngLosseaicr
LIMSISILIGHLIS S5 o | G WIS
CousdsamL_semer DDLDES|S &
Ceuasr(pd" eT65185 CHmAuNBHSET.
BbsT Lwés6T BELoeT allFmyeneust
@)Lbiogyienay TDMISCIBTGTTL
Coafl Bopss wéser pElodm S
o. Gs. Gs. pefledd), Sy@oBseLIL LY
Cuepgn @¢  Glawsd  QVBESE
Crfled oygomms 2 Sarail(h) <ynladliy

Gg.ﬂlﬁ IDITENLLLD

ANENT LOK AD
THENI DISTRIC

LI NTTT.  YSBEHTLLY  QIFTTEGHTSE
gommes @QapsaLilenfl_(pd  aflfleunar
SVBSTOVTF®GT BL_SSLILIL L&)

58us . Cs.  Ca.gelafluier
2, Govrganastusler Guflev,
SYSULDEHGHTLIL g Cuepgm &
Glawed ST  FLDLESLIILIL L

QLo80E Cpller Cleaim avga ey
Copblsnesni. oysmeans 6sn_[kg),
UBSTE @Sl L FTaeuuiled
oL amquns U  ColssseL 6T
SYOLSSLILL (B, HEHEHDES SYDIS@MSEILLD
BHLGDSH FLoflifesiul L g).
@eveus LopmILh elavgaitear £
Qéabuand @pisgs Caal Bps

o ensel wroitl @enasor -

AmpasBeET  T&H  WHSGH6 56\)@1[[#] YGELARY
wenesTulledgilens  Liessflwnenise  e1esTensiSen&Hn W
FsLLOSH O Hemeo 1w AflFens Nflemeu Qg m_rad @B
wmHSZIeu Wwenes Gsetiesnaemet emiwdHssrinr L 300
FIT Iy enelled evLHIAB 2 ewiey QL sefle
Aemeveniws GoODSHB o1 ulmSS DlweSH
s 8 w&aet GumymliL @ smrurs  SyFlLm LD
BOLQUHDG.LESET B  wiw  wreul L GEweonsri
sreflgren gemeven gridlernt. QbHw  sbwyeslevr
wrhled @ e-mitiSest LT HH6 , B Fev Hlieund
sieui(® (peneslleney eudlggeni. sl LeSlaer a8
wreul L Gswevnent Wyuns e, 8l Slipm s & wreur L
Fmeveulr &hHsiTmm, 5605 AOsme Puéss Hireund
Swor ek, Slyrefli s WO L Femeveul HevevgbLIl,
a6 BH wuiw Hlieundlaer &we6d &evsTevoTest, LItTewiiT, o4 Lb
S0 TEIL_ L SeneVeUl Ie(WHS6H HMID SDeUSSI
a8 waser CGumrm L Guelemen Garbg Hlieundlsen
Srenns &eohg OlsnetorL_ewir.

I5M)ILDGEST

Bleneveoi e LOGUIFHEONTEF
wpgytb.  APAWIHEEES — FLOIINSE, LUTSEISE®ETS
2 flu wflureg  GCsm (B e &
QUPEIS), Seufsellesr  Cupperd. L Fflewaser
Awis U PlET (HS  DTeU(HLD  LOMETeUIFHET
WHCart(h)  eumpdansuiled  L5g  Loeviseers  Sradl,
> BIg6esT o WIS — UTHGT FHvaNIeY/LD
WL HWRIS®ET LI eUTpbanduileyh Pbg
2 ni§ T(HS&IECsTeTeT  afeoTmis LDGSTLOITT
GeuesstHILb. " eTeT  UMPSHEeTL. (O]
LDTEUSTEU T FEpEGHS  LGTUTL (B &L ewiom
2 UNPSHSIFEaTS  QIPTaIDSTET HOSSHIF
OEHIVEET ) oy anUTBSEETLLD
Vol Osm_rhg, &8 algwreown LieTeriuiesr
LDITGEsTe wresTaiiaer oG fenwidseir LOBE

SEISETE APNoWLsErSG FpLiuness ClFIS Hhsed.

&6 FBLoen BHILE) 1. Cs. Ca.geblest]
Gsfeaddamaeuisy:

"QungliuweTUn(®)  LPDI  IHE
Oungs  Geeeud  G@DUIHSOTE
Un@&sLILEL  Glungéser,  eTeals

BHweins sLLewtipd LoPmih eTHSaIS
Glrevaysepd Qe aleeunet FHeawL
Oup  Boksr  wésdr  pBldDSMS
SIMGTLOMNS YGHEUNTLD. "

c1ew18; Glgfeadgaiarenmy. GlLng|osseies
Camfléameamiu eTpml © L aiTg. FL_6UlgSend
TBSS BIUBSI WhHET BELLGDSEIDG
SILILES) Oungiésar  SEIseTE
palleears ClgNaNdgs Clsme_ew.

Qung giiailiy

(Bloumed wimd Flaursh Fewsy eflaat, 2019 (Aysusds sLsmerijaemeanan
safliu’L o ggrangsisaiar durmad Qeugssns giium ylemsd i
ugy sréan Geuigsn) aldl 9(1)6e 2L U’ @)

Mr.V.gemiLmygunenfl-ar sLeafComilar seasrg

safliu’L 2 §FranggTyiser
aour. 131, Gesm- Gy ipsht srevefl, Gursgi Grn®), Brwésn-637 001 awim el
wflé@n  MrV.gmiLmygurefl-é@ adims durd pLagsmamus GOsrrs
wremiyflg G flmeuer sl giiumud, Qeatamer gwiey Mr.V.gewiLmygumef]
Sauiraeflar sleusmrddle, ApmgliElane whmid Seureblmed &L, 2016-Geat ey 123-
@i &), CP(B)324(CHE)2025 ugiellar eppiumiuilss 27.07.2026 Gagumip

Uig6uld 6

Qurg Sfledliiy
(Heunsd Hemev wHmid Heuned Hemevs@pelsn (sniiLGr pUTsEpESTeT
Seuned Sironen v (peon) el penpaet 2016, el 6 - 6 Hip)

QanuibL red leryede NenrCeai eBGL L 1q.M(&
sLer aupriSlweiisefler seauearsSns

QgrijysoLw efl

1. | sniuCrl s_emment Quwi QaniibLe) Wemyeden NeonGaur eMNALL
11/01/2018

smIuGrL eleusmyrisst ammwsm
(,u,. higserflei L f )
U74999TN2018PTC120445

2. | sniuGrl sLermani slousass Csé

3. | a5 siflanrsdlen S sniiuGr
sLannen Gleudbai/ugley

4. | sriiuGr sLemmemlesr
sniiuGrL gyemLwren sred

5. |eniuGrl sLenmerflel Ley
SIUNE LHMID (PSETEDD EEUNE
(Coury eGsemid @idlen) waeul

6. |snmuGr sLenmerflel Seuned

Beweo glaumaiiu L Cgé)

ai6g. 42 , eSTusSnsn OFm,
BRISLLTGSD, Ogsienan 600034,
ELLC)

28 239eme) 2026 (GMLsa1005 Siones
Byemyred penemmulen paed AupLILLL
Be: 31 e7demey 2026)

aeneufl 24, 2027 (180 B &6T)

7. | Heuned Sionen pevL (e G D
2 5055 Cadl

8. | @ewLsane Siwnen Huewryns
Qawedu@b SHeuned Huyewmilssr QUi
wihmyd ugley ereir.

9. | ®uelsd ule) Geigsterug
BevLéare Sronen Hujevrilei
(ol wHmib Bleenghse

egred sjaieunsd

1BBI udey sretur: IBBI/IPA-002/IP-N01294/
2024-2025/14446

(waoufl : 6-6ug) Gomb, erLINTL BMibLieTE6h,
asenfl uevd) aneney, 2 iU, sejsngd —
781007, Q&b

udley Qainuin L Blsiengpeed:
ip.bishalagarwal @gmail.com

(paeufl : 6-eug) gomb, rGLINL smbLiende,
aganfl Lsvd) aneme, 2 unfl, sejsnsdl -
781007, Q&b

fle j: cirp.heimdal@gmail.com

10. | Qsriyssnen @enLsane Sionen
Byemflen paeufl wHmib Bleitenepasd

11. | Canflasenaaen swiifés smLd Caé

12. | Ofley 21, 2.1 Ofley (667), 2L Gamy
(9Nein &1p sLsin uipriidlweuiiaer
s, Cauny Cogub @l
BenLsene Sioren Hjemyned 2 mid
Qs L g
13. Qetr £ a6 upmdlweuiaeflss
AL L Ijlll 'n"]
SiemLwmend S LI L leuned
Byesfle QUi (@eiQaung
auemsdayd 3 Quwiss)

Q&L 11, 2026
QuImbBSTS

Qurebsns)

Lgé.]nsﬂl.@mmgj (pememr 31.07.2026 Sievim QUMiLLL §)), GeaTes, Lnnmrul.ﬂ@ Gzl
Bimieuené &L gitumubd (NCLT), sg| Gmman_ﬂ]u.l %msmuﬁlm eypouLd, @& L GHlar
Ofey 125-@eir &lp masQTILAL L I (Bankruptcy
Trustee) Bl gieiong).

Mr.V gemimygunenfl giauiseflar sLaflCanisar, 09.08.2026 giain IO0NG JSHE
(pareuriy, Ll erenr.36, @nmh_rrsug Qg m, G&nurrmqm'n, dm.eil.a pai, gmmfr g,&r'r,

0

Qeaisnar, sllhETE-600082. ﬂsnm] @eﬁmrﬂuﬂm o2 gion  Samaloo gy 1

(a) https://ibbi.gov.in/en/home/downloads

14. | () QgniyenLw LigeuriseT LHDID
(b) QurEBEE

(b) aimdsfssnurL ArdhHSsst
Aeurrisst HeL_&@w

wre g Coflu Bmeuen s Siiunusen Qasnenss ey, ggdemey 28, 2026 yewm)
‘QaminbL e  Blemmeden  AevprGaur 5\§]LBQ|_L_|4W a;rmuu(zm_ §rrmnan ,r_r,ml_(ysm,msnu.l
Qan_rius 2 ss76il [eong) sieLeng B (Al G i R

SBisaT Gﬁrrlﬂmsmssmsrr smEsELar  suillsGumm Gaat b Gl
Qarereriu@ T aei.

sLafCaniaa, gnsd Carflémasme sujlfiusnarar sm sl Czd 09.08.2026
UG\, BLET PEIGHTEAT Srisar Gerflé Wlevremrgmy eufly " eLpeuLOT & Gaur,
CrmpwraCar ong udey Qeuwiu’L surd epauTsCur gong almrey suTH
epouLom&Gour gjsoeug) s MLy epsuiomeGeur Lol ased.

Saursuflener gymmisTeeleT s OG0 efeurmisse:

N.afiyumeningwei

IBBI/IPA-001/IP-P-02148/2020-2021/13301

udley Qeinuiu’ L weeaufl: ygu mﬁ.as, @rew_reug s,

Gamuraud, 6m.60.6 B, gauenit pair, Qearmer, sllsr(-600082

Process Specific Email Id: ibc. pg|p@gma|I com

@Mliy: saumrer Gamfla 5 e Ejiiiug), ﬁlmm Lofmith élmrrsu
Bl &b, 2016 wig QuIGhssamew On eldsaflar Ly samer goag
é]smmg,gmmsmmsmu.l NLGSSID. SD/-
Gsg): 02.08.2026 N effumemiigwent
@L1b: Qaarener Slamaflane ymEiSTaISIT

(2-garellsn pac QevL_sane Siwnen Hyemmned egdened 31, 2026 edml QUDLILLL F)).
QanuibLed Wlemressty AenrGeo eMAO L 14HE sLen auphSuaise, Sysevl 11, 2026
GO G BHE (peengnaGeur, cnsvsm 10—6\) @AUI_Ou Geen aeuflulsd
2 6o Qﬂm_&ame\) Siones ;_F,]qsmlﬂl_m 5 b DSBS ETHL 6T
switnsenny @seii Car &6k
s sLen  aupridweuiss b DYSTRISETHL 6T
Lﬂmm@u m@]u&]w (electronlc means) w GG swinlss Cuanib. WHY SIS SL6T
ysaseHLs Crfled, HLNE epevlons 660z

el

Lﬂsﬂm@n auflufled soinféseon.
Beunnen SysMGmeE FOMIAILG SILTShIGEHEE aufloi@sEib.

Slagred Sisiaure

BenLssne Siorer Hluyewr, AamiibLre) Werres el eAGLL (CIRP-sir £)
1BBI ufley eredor: IBBI/IPA-002/IP-N01294/2024-2025/14446

ufley SiEIeuevsid: 6-eug) Semid, sTOLITL SmbLieTésh, séemfl Lsvg sreney, 2y,
seysngd - 781007, apm

udley Qe L lerermgnesd: ip.bi com
Qewepenn mﬁrar@sm cirp.heimdal@gmail.com
AFA snemf\sip eresor: AA2/14446/02/311226/204044

AFA Qesd@iLiiqum@ib STevid: RsibLIf 31, 2026

Gs8) : gyeivl_ 01, 2026
B> : saysrss




